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LEGISLATIVE ASSEMBLY.

Tuesday, 26th January, 1937.

The ASSCI_I—'lbl.V met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

QUESTIONS AND ANSWERS.

EvrecTRICAL EQUIPMENTS PURCHASED FROM FOREIGN AND INDIAN FACTORIES.

237.*Mr, Akhil-Chandra Datta: (a) What is the proportion- of pur-
chase of electrical equipments by the Government of India from foreign
and Indian factories?

(b) What amount has been paid by the Government of India for the
purchase of electrical equipments during the last five years from foreign
factories on behalf of :

(1) State Railways,

(2) Army,
(3) Publie Works?

(¢) Are Government considering the desirability and feasibility of
stopping this drain of Indian money?

The Honourable Sir Frank Noyce: (a) and (b). Detailed figures for
purchases of electrical stores by different departments are not readily avail-
able, but I lay on the table a statement showing the values of important
purchases of electrical stores made by the Indian Stores Department during
the five years, 1931-82 to 1935-36, showing the amounts spent on indige-
unous and.imported stores separately.

(¢) I would draw the attention of the Honourable Member to the
answer [ gave to Pandit Krishna Kant Malaviya’s starred question No. 5 on
the 4th February, 1936. The manufacture in India of electrical machinery
and equipment is still in its infancy. Government render practical assist-
ance to the indigenous industry by obtaining its requirements of such
articles as are manufactured in India. It will be seen from the statement
that the value of purchases during each of the last two vears was appreoxi-
mately four times that of the previous year. These included such articles
as electric wires and cables, copper conductors, electric fans and fittings,
lamps and electric lighting fittings, primary and secondary cells and com-
ponents, porcelain insulators and spare parts for telephone equipment and
signalling apparatus. The industry has made considerable progress during

(187) A7}



‘188 LEGISLATIVE ASSEMBLY. [26TH Jan. 1937.

recent years but its capacity to satisfy fully the requirements of the country
must remain a question of time.

.Statement showing the values of imporiant purchases of electrical stores made by the Indian
Stores Department during the five years 1931-32 to 1935-36.

Indigenous. Imported.
Year. dige Po Total
Value.
Value. Percentage. Value. Percentage.
Rs. Rs. Rs.

'1931-32 . . 7,09,000 14 41,94,000 86  49,03,000
1932-33 . . 3,91,000 . 9 40,72,000 91 44,63,000
1933-34 . . 5,00,000 9 48,59,000 91 53,569,000
1934-35 . . 20,68,000 27 55,65,000 73 76,33,000
1935-36 . . 19,86,000 22 69,93,000 78 89,79,000
Total 56,54,000 18 2,56,83,000 82 3,13,37,000

Mr. Lalchand Navalrai: May I know from the Honourable Member
whether the imports from foreign countries are more than the articles
purchasable in India? I want to know approximately.

The Honourable Sir Frank Noyce: Yes, they are.

Mr, Lalchand Navalrai: What have Government done for about two
vears to see that the imports are less? How have Government helped the
manufacturers here to lessen the amount of imports?

The Honourable Sir Frank Noyce: As I have said, the industry is still
in its infancy. Government are giving it all the encouragement they can
by purchasing such of their requirements as are manufactured in this
ﬁountry. What more does my Honourable friend suggest that they should

o?

Mr. Lalchand Navalrai: Have Government created Government fac-
tories for that purpose?

The Honourable Sir Frank Noyce: No. If Government did so, they
would be at once accused of interfering with private enterprise.

Mr. Laichand Navalrai: But until private enterprise is able to cope
with this competition, why are not Government going to start their own
factories ?

Mr. President (The Honourable Sir Abdur Rahim): Government have
already answered that. Next question.

AREA UNDER CULTIVATION IN INDIA FOR Foop Purroskg.

238. *Mr. Akhil Chandra Datta: (a) What is the total area under cul-
tivation in India for food purposes?

(b) What is the area which is now uncultivated and which is available
for cultivation for food purposes?

”~
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(c) What is the area which has been brought under cultivation during
the last ten years in India for food purposes?

Sir Girja Shankar Bajpai: (a), (b) and (¢). A statement giving the
available information is laid on the table.

Statement .

(a) The area under food crops in 1933-34 was 217,665,000 acres.

(b) The area classed as culturable waste other than fallow was 153,449,000 acres,
dbut no reliable estimate can be given of the area cultivable with food crops.

(c) During the ten years 1923-24 to 1933-34 the area under food crops increased by
9,666,000 acres.

PuBLIC SUBSCRIPTIONS RAISED FOR CERTAIN PURPOSES IN THE CENTRALLY
ADMINISTERED AREAS.

-239. *Mr, Sri Prakasa:; (a) Will Government lay on the table a state-
ment of subscriptions received from the various districts of the centrally
administered areas for the King’s Jubilee Fund and King’s Memorial Fund
and state the amount of interest, if any, taken by local officials in the
same ?

(b) Will Government also lay a statement on the table regarding am
-other public subscriptions raised under the auspices of local officials in the
centrally administered areas?

(¢) Will Government lay on the table a copy of any general or special
orders issued under Rule 4(2)(c) of the Government Servants’ Conduct
Rules in the vears 1935 and 1936 in the centrally administered areas?

The Honourable Sir Henry Craik: (a; As regards the Silver Jubilee Fund
T understand that the information can be found in the published report on
the administration of that Fund. As regards the King George V Memorial
Fund I would invite the attention of the Honourable Member to the reply
given by me on the 30th September last to part (d) of Mr. Ram Narayan
Singh’s starred question No. 717. I have no further information.

(b) I have not the information.

(c) In the centrally administered areas no general or special orders have
been issued under rule 4(2) (c) of the Government Servants’ Conduct Rules,
1935.

METHODS FOR INCREASING THE PRODUCTIVITY OF SOIL.

240. *Mr. M. Asat Ali: (a) Will Government state whether the
Government’s Agricultural Research Department has tried Dr. Gericke’s
experiments relating to the method of increasing th= productivity of soil ?

(b) Ts it a fact that Dr. Gericke’s method can help to produce 217
tons of tomatoes, and 2,465 bushels of potatoes per acre?

(¢) Which method according to Government’s Agricultural Research
Department has produced similar results? And what steps have Govern-
ment teken to give wide publicity to the method by which they have
obtained the best results?

Sir Girja Shankar Bajpai: (a) Experiments similar to Dr. Gericke’s have
been carried out by Government Agricultural Research Departments.

A2



190 LEGISLATIVE ASSEMBLY. [26TH Jax. 1937.

{b) Government are advised that this is not possible if the experiments
are carried out on an acre basis.

(c) Proper snil management and judicious manuring will make it
possible to increase the yields considerably, provided there is an assured
and timely water supply. Information on those matters is supplied to the
public by means of articles in scientific journals and newspapers and by
lectures.

SAFEGUARDING OF THE INTERESTS OF INDIAN COMMERCE AND SHIPPING.

24]1. *Mr. Amarendra Nath Chattopadhyaya: (a) Has the attention
of Government been drawn to the speech of Mr. Alexander Shaw of:
P. & O. Steam Navigation Co., pressing for bargaining with Japan while
negotiating for Indo-Japanese Trade Agreement in favour of Empire
shipping?

(b) Do Government propose to bargain for Indian shipping instead of
pressing for Empire shipping?

(c) Do Government propose to give preference to the full tonnage to
the Indian shipping and allow the surplus. to the Imperial shipping:
interest?

(d) Do Government propose to take all possible steps to safeguard the-
inuterest of Indian commerce and shipping in relation to the Indo-British:
and Indo-Japanese Trade Agreement and do nothing in the matters without
the approval of the Indian Legislative Assembly ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b), (c) aud (d). Government are unable to give anv information regard-
ing the course of the present Indo-Japanese negotiations other than that

contained in the official communiqués, copies of which will be found in
the Library.

ALLEGATIONS AGAINST THE OFFICIALS oF THE CENTRAL PuBLic WORES
‘ DEPARTMENT.

242. *Mr. Sham Lal: Has the attention of Government been drawn

to the way power was exercised by officials of the Central Public Works

Department which resulted in wastaze of lacs of public money in various

construction projects, particularly the Irwin Hospital and the Imperial
Agricultural Research Institute?

The Hopourable Sir Frank Noyce: Government are not aware of any
misuse of power by the officials of the Central Public Works Department
which has resulted in wastage of lakhs of public money.

e doemm T ey
ALLEGATIONS AGAINST THE OFFICIALS OF THE CENTRAL PuBLic WORKS
DEPARTMENT.

243. *Mr. Sham Lal: (a) Are Government aware of the fmet that the
higher officials of the Central P. W. D. have been accepting tenders of
certain contractors which were score of thousands higher than those of
firms of better standing and reputation ?

(b) Is it-a fact that in 1985, a lower tender of the .Hindustan Con-

struction was rejected for a work of about six lacs value and given to &
local contractor? *
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(¢) Is it a fact that the above mentioned firm, whose tenders have been
rejected, has been considered good enough to be entrusted with works to
the value of ninety laes in Quetta Reconstruction?

(d) Is it & fact that the contractor who has been given this contract was
the same as in the case of Irwin Hospital ?

(e) If the answer to the above be in the affirmative, will Government
state the reasons for giving the eontract to a higher tenderer?

The Honourable Sir Frank Noyce: (a) No.

(b) Yes. But the difference between the amount of the tenders was
trifling and there were adequate reasons for giving the work to other firms.

(c) I understand that the Hindustan Construction Company has been
entrusted with 68 lakhs worth of work at Quetta.

(d) A part of the work was given to the contractor who constructed the
Irwin Hospital, New Delhi.

(e) I have satisfied myself that the Chief Engineer had good and
sufficient reasons for acting as he did, but T am not prepared to. state
them.

OCCUPATION OF CERTAIN PRIVATE Bumwpings TN New DeLHI wWITHOUT
OBTAINING COMPLETION CEBRTIFICATES.

944, *Mr. Sham Lal: (i) Is it a fact:
(a) that before any private building can be occupied in New Delhi,
“ a completion certificate has to be obtained from the Chief
Commissioner, Delhi;

(b) that this certificate is granted on the recommendation of the
Secretary to the Chief Commissioner in the P. W. D.;

{c) that the same person holds both the offices, of the Secretary to
the Chief Commissioner in the P. W. D. and that of the
Superintending Engineer, Construction Circle T'. W. D.;

{d) that in case of certain buildings, occupation was permitted
without the usual procedure having been followed for grant
of Completion Certificate; and

(e) that all the buildings mentioned in (d) above belonged to or
were built by a contractor who built the Irwin Hospital?

(i1) If the answer to the above be in the affirmative, will Government
state what action has been taken against the officer named above?

Sir Girja Shankar Bajpai: (i), (a) and (c). Yes.

(b) The certificate is granted on behalf of the Chief Commissioner on
the recommendation of the Land and Development Officer, the Chief
Architect, the Superintending Engineer, Hsalth Services, the Health Offi-
cer znd the Electrical Inspector.

(d) No.

{i), (e)-and (i). Do not arise.



192 LEGISLATIVE ASSEMBLY. [26TH Jan. 1937.

PrOTECTION OF DIFFERENT RELIGIONS.

245.*Mr. Sri Prakasa: (a) What steps have Government so far taken to:
protect the Christian and Jewish religions from being traduced?

(b) What books, if any, attacking these two faiths have so far been
prohibited from entry into India, or confiscated if printed in India?

(c) What is the general attitude of Government towards such writings
of Scott or Shakespeare that attack Jews and their religion; and of Gibbon.
and the various Gollancz publications that attack Christianity?

The Honourable Sir Henry Craik: (a) and (c). Government have takemn
no steps to protect anyv particular religion in the manner suggested. I
would invite the attention of the Honourable Member to the provisiops of
section 99A of the Criminal Procedure Code and section 295A of the Indian
Penal Code which enable actioni to be taken where necessary to deal with
deliberate and malicious insults to the religion or religious beliefs of any
class of His Majesty’s subjects.

(b) I have no information.

CHECK ON THE USE OF SERVICE STAMPS AND STATIONERY.

246. *Mr. Sri Prakasa: (a) What check, if any, is kept on Government
servants, authorized to use service stamps and stationery, in order to
prevent them from using these for private correspondence?

(b) Are they required to keep an account of the use of the stamps and
stationery placed at their disposal?

(c) Is there any maximum limit fixed for service stamps for use by the
various officials of Government?

The Horourable Sir Frank Noyce: (a) No systematic examination that
will completely prevent the misuse of Government stationery or stamps s
possible, but there are checks of various kinds. Thus telegrams sent with
service stamps are examined to ensure that they relate to official matters
and letters bearing service stamps have to be franked by the despatching
officer so that any extensive use of either service stamps or official station-
ery for other purposes is likely to be detected. There are rules governing
the issue and consumption of stationery the operation of which would tend
to disclose any systematic abuse. Practically all articles of stationery used
by Government bear a distinctive mark which also helps to prevent their
application to improper purposes.

(b) A proper account of the issue of stationery and use of service
stamps is maintained by a responsible person in every office.

(c) There is no fixed limit for the use of service stamps by individual
officials, but a budget of the requirements of each office is framgd every

year on the basis of the actual expenditure of stamps during the previous
year.

WITHDRAWAL OF ONE MAmL TRAIN FrROM THE GRAND CHORD LINE OF THE
EasT INDIAN RATLWAY.

247. *Mr. Sri Prakasa: (a) With reference to the reply to starred ques-
tion No. 398 on the 16th September, 1936, is it or is it not a fact that
till some years back there used to be only one mail by the main line and
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one by the grand chord line between Howrah and Moghal Sarai and that
it was only after an accident to the main line mail at Mokamah that it was
decided to run this also on the grand chord line?

(b) Is it a fact that on account of agitation in the province of Bihar
against the taking off of the mail train from the main line that the Lahore
Moghal Sarai mail was extended to Howrah along that line?

(c) What is the average annual income from and expenditure on three
mails now running between Howrah and Moghal Sarai as compared with the
income from and expenditure on the two mails that were running before?

(d) Are Government prepared to reconsider the desirability in the
interest of economy, of withdrawing one mail train from the grand chord
line ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Govern-
ment have no information.

(c) It is not practicable to isolate from the total gross earnings and
expenditure the figures for specified treins.

(d; I am sending the Agent, East Indian Railway, a copy of the Honour-
able Member’s question and of my reply thereto for such action as he may
consider necessary.

RULES PERTAINING TO THE NUMBER OF LETTERS TO BE SENT IN THE SAME
ENVELOPE.

248, *Mr. Sri Prakasa: (a) With reference to the reply to starred ques-
tion No. 443 on the 17th September, 1936, would it be admissible for a
person to enclose a letter of introduction to a third party along with a reply
to a correspondent requesting such a letter of introduction?

(b) If not, what procedure.must a correspondent adopt when enclosing
& letter meant for a third party which.is enclosed for personal delivery by
the addressee?

(¢) Do Government propose to consider the desirability of simplifying
the rules and making it legal for more than one letter being placed in one
envelope, and being satisfied with only appraising the weight thereof for
purposes of proper postage?

The Honourable Sir Frank Noyce: (a) Yes.

(b) Does not arise.
(c) No.

NEWSPAPERS IN THE UNITED PROVINCES AND BENGAL RECEIVING
ADVERTISEMENTS FROM THE EaAsT INDIAN Rarnway.

249. *Mr. Sri Prakasa: (a) What newspapers in the United Provinces
and Bengal receive advertisements from the East Indian Railway?

(b) What is the average amount paid annually by the railways to each
of these newspapers?

(c) What are the newspapers which used formerly to get advertisements
but now do not do so? Will Government state the reasons for stopping
these advertisements in each case?
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The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and (c). Gov-
ernment have no information.

ALTERNATIVE ROUTES BETWEEN BENARES AND DELHI.

250. *Mr. Sri Prakasa: (a) Is it a fact that for a long time past the
nsual route between Benares and Delhi used to be wvia Lucknow and
Moradabad? If so, are Government prepared to recommend to the East
Indien Railway the desirability of making this route also an alternative
route hetween the two stations, with a right to break journey on the way?

(b) Is it a fact that the routes between Benares and Cawnpore via
Janghai and Luckmow are alternative routes and also that the routes »ia
Cawnpore and via Moradabad are alternative routes between Lucknow
and Delhi? If so, what is the point in not regarding routes via Janghai-
Cawnpore and Lucknow-Moradabad .as aeligraative rontes between Benares
and Delhi?

“The “Honourable Sir Muhammad Zafrullah Khan: (a) As regards the
first part, Government have no information. In regard to the second
rart, I shall ask the ‘Agent, East Indian Railway, to ccnsider the Honour-
nble Member’s suggestion.

(b) The reply to the first part is in the affirmative. As regards the
second, I am drawing the Agent, East Indian Railway's attention tc the
-point for consideration.

PROVISION OF SPECIAL COMPARTMENTS IN EACH RATLWAY TRAIN FOR SMOKERS.

251. *Mr. Sri Prakasa: (a) In view of the Honourable the Commerce
Member’s statement.in the course of his replies to supplementary questions
to starred question No. 314 on the 11th September, 1936, that he imagined
the objection to smoking in railway comparfments, was based on religious
sentiment, will Government state what religions, if any, object to smoking
as an article of faith?

(b) Are Government aware that many persons object to smoking on
the material reason of physical discomfort? If so, what relief, if any,
have such passengers from persons smoking in a railway compartment?

(c) Are Government prepared to consider the desirability of providing
a few special compartments in each train for smokers, as is done in Europe?

(d) Are Government aware that European passengers object to -the use
of the hubble bubble by Indian fellow pasengers, but persist in smoking

cigars and cigarettes themselves? What relief, if any, has the hubble
bubble smoker against the cigarette smoker?

The Honourable Sir Muhammad Zafrullah Khan: (a) There was nething
in my previous answer to suggest that the objection to smoking was an
article of faith.

(b) Possibly : section 110 of the Indian Railways Act provides for this.

(¢ An experiment on the ‘lines suggested by the Honourable Member
is being made on the North Western Railway.

(d) As regards the first part, Government have no information; and the
latter part does not, therefore, arise. '
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+ Kzrping oF THROUGH BoGIES AT CONVENIENT PLACES AT MoGHAL SABAI
AND BENARES RAILWAY STATIONS.

952. *Mr. Sri Prakasa: (a) With reference to the r'eply to starred
guestion No. 315 on the 11th September, 1936, is it or is it not a fact that
at Moghal Barai and Benares reserved compartments, saloons‘, a.nd' even
special pilgrim and industrial special traing are put at conyement sidings
and are used by persons concerned without any trouble or difficulty to any-
one?

(b) If so, do Government proposé to reconsider the desirability of keep-
ing through bogies at these stations at convenient places at the stations
and enable intending passengers to board them before the arrival of the
trains to whieh they are to be attached?

The Honourable Sir Muhammad Zatrullah Khan: (a) Government have
no information.

(b) I shall convey the Honourable Member’s suggestion to the Agent,
East Indien Railway, for consideration. .

HoNORARY MAGISTRATES IN THE CENTRALLY ADMINISTERED AREAS.

253. *Mr. Sri Prakasa: (a) With reference to the reply to starred ques-
tion No. 816 on the 11th September, 1936, will Government state how many
honorary magistrates are functioning at present, in the centrally adminis-
tered areas, have undergone departmental examimations and with what
results?

(b) Have those, who have failed in these examinations, been reappoint-
9 .

(¢) How many of them before appointment expressed a desire orally or
in writing to high Government officers that they would like to be honorary
magietrates, and how many invited at the initiation of high officials?

(d) Is it a fact that many of them visit thanedars and kotwals at police
stations?

(e) Are Government aware that visits by honorary magistrate to police
-officials leave a feeling in the minds of observers that they are not conducive
to justice?

(f) Do Government propose to prohibit private visits of honorary magis-

trates to police officials and vice versa in the areas in which such magis-
-trates have to hear and decide police cases?

The Honourable Sir Henry Craik: (a) In the reply to which the
‘Honourable Member himself refers I have answered the first part of this
question. I have not the information asked for in the second part.

(b) and (¢). I have not the information.

(d), (e) and (f). These questions are practically a repetition of questions
to which I replied on the 11th September last.

MeTHOD OF CIRCULATION oF BILLS FOR ELICITING PUBLIC OPINION.

254. *Mr. Sri Prakasa: (a) With reference to the reply to starred
.question No. 573 on the 238rd September, 1986, do Government propose
to consider the desirability of sending on their initiative to all Members
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of the Central Legislature and requesting Local Governments to send to *
all Members of the Local Legislature copies of the Bills that are circulated
for eliciting public opinion?

(b) Do Government propose to make sure that copies of Bills thus
circulated, are sent to persons and institutions particularly interested in
the subject matter of the Bill either directly or through Local Govern-
ments?

The Honourable Sir Nripendra Sircar: (a) and (b). No. There is no occa-
gion to ccngider the matter as the Government are fully satisfied with the
existing arrangements. In respect of Bills circulated by the direction of
the Legislative Assembly it has since been suggested to the Local Govern-
ments that copies of Bills may be placed in libraries of Provincial Legis-
fatures for the use of their members. '

REPORT OF THE INCOME-TAX EXPERTS.

255. *Mr. Sri Prakasa: (a) Is it a fact that the income-tax experts
"have submitted their report to Government?

(b) When, if at all, will their recommendations be known to the
public?

(¢) What action, if any, do Government intend to take on it?

The Honourable Sir James Grigg: I would refer the Honourable Mem-
ber to the reply given to question No. 202 on the 25th of January 1937.

PLATFORM TICKETS SOLD AT LUCKRNOW ON THE (OCCASION OF THE VISIT OF"
His EXCELLENCY THE VICEROY.

256. *Mr. Sri Prakasa: (a) How many platform tickets were sold to
persons who went to the platform of the Railway Station at Lucknow, on
the occasion of the last visit of His Excellency the Viceroy to that city?

(b) Were all persons who went on the platform on that occasion required’
t0 buy platform tickets? If not, why not?

(¢) What was the loss to the Railway Company by those persons not
purchasing platform tickets? .

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Govern-
ment have no information.

(¢) I would refer the Honourable Member to the reply I gave to his
question No. 857 on the 7th October, 1936. No question of loss arises if
the Railway Administration decides to admit any person to a platform
without his purchasing a platform ticket.

DECORATIONS AT RATLWAY STATIONS ON THE OCCASIONS OF THE WHSIT OF
VICEROYS AND GOVERNORS.

257. *Mr. Sri Prakasa: (a) With reference to the reply to s*arred
question, No. 857, on the 7th October, 1936, will Government state
whether private individuals or firms or instibutions voluntarily apply to
Divisional Superintendents for permission to decorate railway stations on
the occasion of the arrival of Viceroys br Governors at any particular
station, or does the Divisional Superintendent himself ask any particular
person, firm or institution, to undertake such a decoration?
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(b) If there are many applicants, is it entirely left to the discretion of
the Divisional Superintendent concerned to choose the best person for the
work, and does he advise the person concerned as to what he should do?

(c) Does the Railway supply flags, ‘fog-signals’, etc., for decorative
and demonstrative purposes, or is the person chosen for the purpose
required to supply or pay for all these himself?

(d) Are persons engaged in the decorations admitted to the platform
without platform tickets, or have they to purchase platform tickets every
time they go in or every two hours as the case may be?

(e) Are porters required to assist free of all cost at the decorations?

(f) Are Government aware that bona fide passengers are greatly incon-
venienced by the lumber at the railway station during the time the
decorations are put up, and do Government propose to advise the railway
administrations to prohibit decorations?

(g) If not, are Government prepared to ask the Railway Administra-
tions to permit decorations for anybedy provided . somebody stands the
cost? ‘

The Honourable Sir Muhammad Zafrullah Khan: (a) tc (g). I have
called for certain information and will lay a reply on the table when it has
been received.

RATLWAY SALOONS SUPPLIED TO THE MEMBERS OF THE GOVERNMENT OF INDIA.

258. *Mr, Sri Prakasa: (a) With reference to the reply to starred
question No. 247, on the 9th September, 1936, is there no limit fixed to
the amount of luggage that a Member of the Executive Council of the
Government of India can carry in his saloon?

(b) What is the definition of personal luggage which is not charged
for? Is there anything like public luggage which is charged for? Is it
a fact that a radio set is personal luggage not charged for, while a box
containing Government stationery is public luggage and is charged for?

(¢) How many servants can an Executive Councillor take with him
without any extra charge being made for them?

(d) Are private secrctaries and personal assistants included under the
heading ‘Servant’? If not, what does the word ‘Servant’ exactly signify?

(e) What is the manner of checking the passengers in = saloon? Do
Travelling Ticket Fxaminers enter the saloons as they do other compart-
ments, or have they to follow any different procedure?

(f) Are tickets purchased and paid for in advance when a saloon is

used by an Executive Councillor, or do the Railway send a bill afterwards
to Government for payment?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (c). No limit
has been prescribed.

(b) All luggage which a Member takes with him, including a radio set
and a box containing Government stationery, is considered as his personal
luggage.

(d) The reply to the first part is in the negative. The word ‘‘servant’’

covers all those who are required to wait on the Member for his conve-
nience.
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(e) Ordinarily by enquiries from any person travelling in the saloon.
There is, however, nothing to preclude a Travelling Ticket Examiner from
entering a saloon in order to check the number of passengers travelling
therein, if he is not satisfied with the information given to him.

(f) The amount due for the running of the saloon is recovered on bills
submitted by Railways to the Department concerned.

DELIVERY OF PARCELS CONTAINING FREsH FRuUiTs.

259. *Mr. Sri Prakasa: (a) With reference to the reply to starred
question No. 305, on the 11th September, 1936, are Government in a
position to state whether it is or it is not a fact that at Simla, Naini Tal
and Ranikhet, parcels of fresh fruits are delivered by the Railway Cormpany

direct to the consignees at their residences and railway receipts collected
from them afterwards?

'

(b) Do Government propose to recomnmend to the Railway Administra-
tions to arrange the delivery of parcels to consignees at their residences in
all principal cities, taking security deposit and fixing a reasonable rate for
each parcel so delivered?

The Honourable Sir Muhammad Zatrullah Xhan: (a) Government have

no information beyond that previously communicated in reply to the ques-
tion referred to.

(b) I am sending a copy of the Honourable Member's question and of
this reply to the Agents of the Railways concerned for consideration.

CENSORING OF LETTERS CONTAINING RATLWAY RECEIPTS FOR FRESH FRUITS.

260. *Mr. Sri Prakasa: (a) In view of the Honourable the Home
Member’s statement in the course of his answer to a supplementary
question to question No. 305, on the 11th September, 1936, that the
censoring of letters containing railway receipts for fruit parcels and an
examination of the contents of the parcels themselves, have nothing to

do with his department, will Government state to what department does
this work pertain?

(b) Is it a fact that censors, when they find railway receipts in the
letters they have opened, make sure of the contents »f the parcels for

which these railway receipts are meant before delivering them to the
addressees? '

(c) Who is responsible for loss and damage of articles by the loss or
delay of railway receipts due to the activities of the censor?

The Honourable 8ir Frank Noyce: (a), (b) and (¢). The Honourable
Member’s assumption is that the delay in delivery of the letters in question

is due to their being censored. To the best of my belief that assunfption
is not correct.

IssUE oOF PosTaGE StaMPs AND Currency witHE NEw Kine’s Errcy.

261. *Mr. Sri Prakasa: (a) With reference to the reply to question
No. 806, cn the 11¢h September, 1936, in which Government hoped that
postage stamps and currency with the new king’s effigy will be available
sometime this year and in view further of the fact that there has been
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a change due to the abdication of His Majesty King KEdward VIII, do
Government expect any further delay in the issuing of postage stamps
and currency with the present king’s effigy?

(b) What was the cost already incurred in making the various :mstru-
ments for producing stamps and currency with His Majesty Kiny Edward
VI1I's effigy?

(c) Do Government propose to payv any compensation to the Reserve
Bank for the scrapping of those instruments and preparation of new ones
necessitated by this further change? .

The Honourable Sir-James Grigg: Certain enquiries are being made,
and such information as may be collected will be laid on the table this
Session.

INCONVENIENCE FELT BY INTERMEDIATE AND THIRD CLaASS PASSENGERS
AND PratroRrM TicKET HoLDERS AT THE HowRAR RAILwWAY STATION.

262. *Mr. Sri Prakasa: (a) Is it a fact that intermediate and third
class passengers, as well as platform ticket-holders, are not allowed to
enter the: platforms at the Howrah Railway Station till first and second
class passengers have been accommodated?

(b) Are Government aware that this arrangement leads to heavy over-
crowding in: the central hall leading to the platforms?

(c) Is it not a fact that most of the first and second class passengers
reserve their berths beforehand and so are assured of comfortable accom-
modation whenever they come?

(d) Are Government aware that the detaining of intermediate and third
class passengers entails unnecessary inconvenience to them?

(e) Do Government propose to recommend to the authoritier concerned
the desirability of allowing passengers to enter the platforms as they
cosmme?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (d). Govern-
ment have no information.

(e) T am communicating the Honourable Member’s suggestion to the
Agent of the East Indian Railwayv for such action as ke may consider
necessary.

RaTE FOR REGISTRATION OF TELEGRAPH ADDRESSES.
263. *Mr. Sri Prakasa: (a) What is the present annual rate for having
registered abbreviated telegraphic addresses?
{b) When were the rates last revised?

(c) What have been the rates at different periods during the last ten
years and how did each revision affect the number of such addresses?

(d) Do Government intend to lower the rate and thus encourage pri-
vate individuals and firms tu avail themselves of this arrangement?

The Honourable Sir Prank Noyce: (a) Rs. 20 per annum.
(b) On 10th August, 1932.
(¢) Rs. 15 per annum in 1926.
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Rs. 25 per annum from the 19th of October, 1931.
Rs. 20 per annum from the 10th of August, 1932.

Information regarding the number of registered abbreviated telegraphic
addresses in existence in 1925-26 and in 1932 to 1934 is not available;
therefore it cannot be stated how each revision affected the number of such
registered addresses.

(d) Government do not propose to lower the rate as it is considered to
be a reasonable charge for the services rendered. In this connection, I
would invite the Honourable Member’s attention to the reply given in this
House to starred question No. 1609 by Mr. Gaya Prasad Singh on the 7th
Decemnver, 1952, and to starred question No. 132 by Khan Bahadur Haji
‘Wajihuddin on the 8th September, 1932.

CONFUSION CAUSED IN HAVING SEPARATE PoSTAL DISTRICTS AND REVENUE
DisTrICTS.

264. *Mr. Sri Prakasa: (a) Is it a fact that postal districts and reve-
nue districts do not correspond and that this causes confusion in_ ths
minds of private correspondents?

(b) Is it a fact that all business in the revenue district of Jalaun,
including the district headquarters in the United Provinces, belongs to
the postal district of Jhansi and all that in Hamirpur to that of Banda?

(c) Is it a fact that at places some parts of one revenue district belong
to one postal district and other parts of the same revenue district belong
to others?

(d) Is there any special convenience or advantage in this arrange-
ment? If not, do Government propose to consider the desirability of
having common revenue and postal districts?

The Honourable Sir Frank Noyce: (a) It is not clear whether by the
term ‘‘Postal District”’ the Honourable Member means a Postal Division
which is ordinarily in charge of a Superintendent of Post Offices or whether
he means the area over which a Head Post Office has jurisdiction for
accounts purposes. In either case however the reply to the first part of
the question is in the affirmative. As regards the latter part of the ques-
tion, Government see no reason why any confusion should be caused in the
minds of private correspondents on this account.

(b) It is a fact that the Post Offices in the district of Jalaun are, for
accounts purposes, within the jurisdiction of the Head Post Office ut
Jhansi and the Post Offices in the district of Hamirpur are wunder the
accounts jurisdiction of the Head Post Office at Banda.

(c) Yes.

(d) Postal Divisions and accounts jurisdiction areas of Head Post
Offices are fixed according to administrative convenience from the postal
point of view and Government see no need to make the jurisdiction of Postal
Divisions or of Head Post Offices co-terminous with any revenue disgrict.
Any such attempt would involve unnecessary expenditure without any
commensurate advantage.

FraMiNG oF TIME TABLES FOR THE EAST INDIAN RATLWAY.

265. *Mr. Sri Prakasa: (a) Who are the authorities who frame time
tables for the East Indian Railway?

e



QUESTIONS AND ANSWERS. 201

(b) Do they consult local railway officers before introducing changes
at any particular centre?

(c) Were the Station Masters of the Dinapore Division consulted be-
fore the new time table was enforced from October last?

(d) What were the circumstances in which the time table pertaining
to this section was changed from the 1st December?

(e) What is the estimated loss suffered by the Railway in this division
during the months of October and November because of the new time
table?

(f) What are the comparative figures of earnings for these two months
in that section during the years 1935 and 1936?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Chief Operat-
mg Superintendent.

(b) Yes.

(¢) I am not aware as to who actually were consulted.

(d) I have called for certain information and will lay a reply on the
table when it has been received.

(e) and (f). There are so many factors that influence the movement of
traffic from day to day that it is not practicable to isolate one or more of
them with a view to ascertaining what the difference, if any, in earnings
may have been due to.

FREE PLATFORM PASSES GIVEN TO SUPERINTENDENTS OF POLICE.

266. *Mr. Sri Prakasa: (a) With reference to the answer to question
No. 246 on the 9th September, 1936, is it or is it not a fact that at placcs
Superintendents of Police are given free passes to enter railway platforms?
If 8o, under what rule is this done?

(b) Can those in possession of such passes enter platforms only when
on duty, or even on private work, such as receiving or seeing off relatives
and friends?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government have
no information as to whether platform permits are being given to Superin-
tendents of Police, but officers authorised to issue such permits would not
ordinarily refuse to give one to a Superintendent of Police, if they are
satisfied that there is justification for this being done.

(b) Platform permits are not given for private work.

RunNiNG oF THE BoMBAY-CALCUTTA MAILS y74 ALLAHABAD AND BENARES.

267. *Mr. Sri Prakasa: (a) With reference to the reply to starred
question No. 310 on the 11th September, 1936, will Government state
what is the average number of passengers from and to the Mirzapur
Railway Station who utilize the Bombay-Calcutta Up and Down Mails,
rnd how many from Allahabad and Benares utilize them?

(L) What is the daily cost of the shutile trains that run between
Allahabad and Chheoki for these Mails?

(c) What would be the extra mileage involved by running these trains
via Janghai-Allahabad instead of via Mirzapur?
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(d) Are Government prepared to reconsider the desirability of running
these trains via Benares, Janghai and Allahabad so as to connect two
important stations with the mails and save extra expense on shuttle
trains ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The number of
passengers actually entraining by each train cannot, be ascertained, as
tickets issued from these stations may be utilised by any train starting
therefrom on the date of issue.

(b) 1t is not practicable to ascertain the actual cost of a service.
(¢) 9 miles per day in each direction.

(d) This is a matter for the East Indian Railway Administration to deal
with, and I am sending the Agent a copy of the Honourable Member's

question and of my reply thereto for such action as he may consider
necessury.

INCREASE IN THE S1ZE OF THE EMBOSSED POSTCARDS.

268. *Mr. Sri Prakasa: (a) With reference to the reply to starred
question No. 308 given on the 11th September, 1936, will Government
state what would be the extra cost involved under the following headings
if the size of the embossed postcards were increased to that now allowed
for privately manufactured postcards: (i) paper, (ii) printing; and (iii)
machinery?

(b) Do Government propose to call for tenders from private presses
for the printing of such postecards and to consider the desirability of
giving the work to a qualified and reliable private press if the estimated
cost comes to less than what is incurred now-a-days?

(¢) What is the approximate number of such embossed postcards
printed per year?

The Honourable Sir Frank Noyce: (a) The annual extra cost of paper
would be half a lakh of rypees and of printing- rupees twenty five thousand.

The cost of installing larger machines would be approximately one lakh of
rupees.

(b) Government consider it inadvisable that embossed postcards should
be printed in private presses.

(c) 250 millions.

Issur or PrATFORM PaAsSEs To THE MEMBERS OF THE CRIMINAL
INVESTIGATION DEPARTMEN?T.

269. *Mr. Sr1 Prakasa: (a) With reference to the reply to starred
question No. 309 given on the 11th September, 1986, do Governgent pro-
pose to consider the desirability of charging the Criminal Investigation

Department for passes given to enable its members to enter platforms,
in the interest of railway finance?

(b) What is the number of free passes given to the members of the

Criminal Investigation Department on the East Indian and North -Western
Railways, respectively?

-~
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(c¢) Are the Railway authorities, when granting passes to the Criminal
Tnvestigation Departinent, prepared to impose the condition that the holders
‘thereof are not entitled to harass passengers in any way?

(d) In view of the Honourable the Commerce Member’'s statement
that free passes are granted because they are on public duty, will
‘Government state whether railways carry members of the Criminal In-
vestigation or any other Department of Government free of all costs
+when they are travelling on public duty? If not, why are any persons
on public duty permitted to enter platforms without payment?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.

(b) Government have no information and see no justification for calling
for these particulars.

(c¢) No one, whether with or without platform permits, is entitled to
harass passengers.

(d) No. The issue of platform tickets is intended to regulate admission
‘to passenger platforms of other than bona fide passengers. Free platform
permits serve the same purpose.

REVALUATION OF RUPEE.

270. *Dr. Ziauddin Ahmad: (a) Has the attention of Government
‘been drawn to the speech of the Finance Member in the Senate of the
Italian Government as reported in the Times of India, (page 16), dated
the 5th January, 1937 that ‘‘since the lira was revalued, the Italian Com-
‘mercial balance had shown a surplus’?

(b) Do Government fintend to revalue the rupee in order to increase the
-export trade of India?

The Honourable Sir James Grigg: (a) and (b). I would refer the
Honourable Member to the answer which I gave on the 25th of January,
1937, to Mr. C. N. Muthuranga Mudaliar’s question No. 17.

Bap Foop suppLiED TO HaJ PILGRIMS ON SHIPS.

271. *Dr. Ziauddin Ahmad: (a) Has the attention of Government been
-drawn to the report of the Bombay Haj Committee and numerous
passengers about the bad food supplied to the Mecca pilgrims on Board
‘the steamer?

(b) Is the catering arrangement for 'Hajis made by Turner Morrison
and Co.? If not, what arrangement has been made for the supply of
food ?

(c) Does the company give contract to outsiders? Did they ever
invite tenders?

(d) What arrangements have Government made to look after the
«comforts of Hajis, specially about food?

Sir Girja Shankar Bajpai: (a), (b) and (d). Messrs. Turner Morrison
& Co., who are responsible for the supply of food to pilgrims on board their
steamers, have entrusted this task to the Indo-Arabian Food Supply Com-
pany of Bombay. Complaints regarding the supply of food received from
the Port Haj Committee of Bombay and other sources have been tha

B
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subject of continuous attention by Government who have throughout been
acting in close consultation with the Standing Haj Committee of the Indian
Legislature in order to remove legitimate grievances to the extent that
this is practicable. An Amir-ul-Haj is appointed on every ship to look after-
the comforts of pilgrims and to bring to the notice of the master any
complaints that pilgrims may have to make.

(¢) No tenders were invited by the Shipping Company. They entrusted
the feeding arrangements to the Indo-Arubian Food Supply Company as.
the latter has been runming restaurants on the pilgrim ships for several
vears before the introduction of the compulsary supply of food to all
pilgrims and it was felt that the experience would be useful in the larger
operation of feeding all pilgrims.

Bap Foop svppLiEp To HaJ PiLgrrvs ox SHIPS.

272, *Dr. Ziauddin Ahmad: (a) In case Turner Morrison and Co. are
unable to provide satisfactory food to pilgrims: do Government propose to
invite other companies, British or foreign, to run steanmer services between
Jeddah and Karachi or Bombay?

(b) Will Government lay on the table the correspondence thev had
witlh Turner Morrison and Co., about bad food supplied to Hajis?

(c) Did Government depute any officer of the Education, Health and
Lands Departmment 1o enquire into the comnfort of Hajis?

(d) What report did bhe submit about the quality and distribution of
food ?

Sir @irja Shankar Bajpai: (1) Government have so far no reason to
believe that Messrs. Turner Morrison & Co. are unable to provide satis-
fuctory food.

(b) The correspondence is too voluminous for convenient eomplinmez
with the Honourable Member’s request.

(¢) The Honourable Member in charge of the Department of Edu-
cation, Health and T.ands and the Joint Secretary in that Department had
an informal talk with certain members of the Port Haj Committee of’
Bembay duriug their visit to Bombay in August last. The Joint Secretary
also had an informal discussion with members of the Port Haj Committee
of Karachi during his visit to that city a few days ago.

(d) No formal reports of such investigations and discussions, which are
undertaken in the ordinary course of administration, are submitted.

VALUE oF SHARES oF THE TATa IRON AND STEEL CoMPANY.

273. *Dr. Ziauddin Ahmad: What was the value of differentetvpe of

shares of Tata Steel and Iron Company in January 19342 What is the
value of these shares now?

The Honourable Sir Muhammad Zafrullah Khan: The Government of
India keep no record of the market prices of shares of Joint Stock Com-
pavies. Such prices are, however, published regulerly in the Commercial
Press. to which T must refer the Honourable Member.
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ProTECTION GIVEN TO TEXTiLE MirL COMPANIES.

274. *Dr. Ziauddin Ahmad: (a) Are Government aware that textile
mill companies made enormous profits in the boom time, and did not build.
any reserve?

(b) Are Government aware that these millowners begged the Govern-
ment to tax the comsumers in the name of the protection of Indian
industries ?

(c) Are Government aware of the fact that thev imposed taxes on the
consumers in the form of heavy protection import duty?

(d) Are Government aware that Indian consumers contribute an-
amount in the neighbourhood of 20 crores for the maintenance of textile-
mill industry?

(e) If it is not 20 crores, what is the approximate figure?

(f) Have Government considered whether it will not be more economical
if the contribution of 20 crores or an appropriate amount be given to the
workmen who may be employed in some reasonable scheme of public
utility ?

The Honourable Sir Muhammad Zafrullah Khan: (a) I assume that the
Honourable Member is referring to the cotton textile industry. His atten-
tion is invited to paragraph 40 of the Report of the Indian Tariff Board
(Cetton Textile Industry Enquiry). 1927, copies of which are in the Library.

(b) T would refer the Honourable Member to paragraph 1 of the

Resclution of the Government of India in the Commerce Department,
No. 341-T (9), dated the 10th June, 1926.

(c) Tariff protection to the industry was granted under legislation
passed by the Indian Legislature.

(d) Yes, Sir, on a rough caleulation.
(e) Does not arise.
(f) No, Sir.
ABoLITiON OF IMPORT DUuTY OoN Pic Iron.

275. *Dr. Ziauddin Ahmad: Are Government prepared to consider the
abolition of import duty on pig iron? If not. why not?

The Honourable Sir Muhammad Zafrullah EKhan: XNo. Thev have
considered the matter only recently and have decided to take no action.

RUMOUR REGARDING THE REPORT oF Sik RALPH WEDGWO0OD (‘OMMITTEE.

276. *Dr. Ziauddin Ahmad: (a) Are Government aware of the rumour
that the report of Sir Ralph Wedgwood Committee was written out in the
office of the Railway Board, before the members of the Committee landed
in the country?

(b) Are Government aware of the rumour that the reasons for not
appointing Indians on the Committee was that the secret mentioned
in part (a) may not leak out?

(c) Are Government prepared to ensure that the enquirv is fair and
exhaustive, and extends over the entire dominion of subjects raised by the
Leglslature without paying any attention to the rumours mentioned above?

B 2
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The Honourable Sir Muhammad Zatrullah Khan: (a) and (b). No.

(¢) Government will bring the Honourable Member’s question to the
notice of the Committee.

MEASURES FOR THE IMPROVEMENT oF CONGESTION IN DELHI.

277. *Mr. M. Asat Ali: (a) When do Government propose to publish
Mr. Hume'’s Report on congestion, and measures for the improvement of
existing conditions in Delhi?

(b) Are Government contemplating the establishment of a Town Im-
provement Trust for Delhi in the near future?

Sir Girja Shankar Bajpai: (a) Government have not yet decided whether
to publish Mr. Hume’s report or not.

(b) Yes.
DETENTION OF STATE PRISONERS IHSAN ILAHI AND BHAWANI SAHAI.

278. *Mr. M. Asaf Ali: (a) Will Government be pleased to stale for
how long Thsan Ilahi and Bhawani Sehai, State Prisoners, have been in
detention?

(b) Have they or any of their relatives made any representations to
Government for their conditional or unconditional release?

(c) When were their cases last examined and with what result?

The Honcurable Sir Henry Craik: (a) Approximately six and five years,
respectively.

(b) Yes.

(c) The cases were examined in July and August of last year when it
was decided that the orders of detention should continue in force.

SALE oF Prots 1N NEw DELHI.

279. *Mr. M. Asaf Ali: (a) Is it a fact that only 14 per cent. of the
total area of New Delhi has been built on?

(b) Is it also a fact that some Public Works Department officials have
built on more than 70 per cent. of the plots allotted or leased to them?
If so, why was this permitted, and why are no steps taken to enforce the
observance of the 33 per cent. rule in their case?

(¢) Has the area behind the Modern School been leased to Government
servants and others, who do not belong to the artisan class?

(d) Were some of these plots of three to four hundred yards auckioned at
Rs. 4,000 to Rs. 5,000 each?

() Why are these lessees debarred from making reasonable and
approved alterations in the scheduled plans to suit their convenience?

Sir @Girja Shankar Bajpai: Enquiries have been made and a reply will
be furnished to the House on receipt of information.
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ENQuIRy INTO THE CoNDUCT OF CaPTAaIN H. B. S. BRAR OF THE PoOLITICAL
DEPARTMENT OF THE GOVERNMENT OF INDIA.

280. *Sardar Mangal Singh: Will Government please state if it is
a fact that a public inquiry was held under Act XXXVII of 1850 by
Mr. E. C. Marten, 1.C.S., into the conduct of Captain H. B. 8. Brar of
the Political Department of Government of India ?

Sir Aubrey Metcalfe: Yes.

ExqQuiry INTo THE CoNDUCT OF CaPTAIN H. B. S. BRAR oF THE PoLITICAL
DEPARTMENT OF THE GOVERNMENT OF INDIA.

281. *Sardar Mangal Singh: Will Government please state the date
on which the Governor General in Council ordered the appointment of the
Commissioner to enquire into the conduct of Captain H. B. S. Brar?

Sir Aubrey Metcalfe: The Governor General in Council approved the
appointinent of the Commissioner on the 8th February, 1935, although the
formal order was not signed till the 5th March, 1935.

Exquiry iNTOo THE CoNDUCT oF CapTaiN H. B. S. BRAR oF THE PoLITICAL
DEPARTMENT OF THE GOVERNMENT OF INDIA.

. 282, *Sardar Mangal Singh: Will Government please state under what.
rules the services of Captain H. B. S. Brar were replaced at the disposal of
the Commander-in-Chief?

Sir Aubrey Metcalfe: He was reverted to the Army by the order of His.
Excellency the Viceroy.

ExNqQuiry 18To THE CoNpUcT OoF CarPTAIN H. B. S. BRAR OF THE PoLrrmican
DEPARTMENT OF THE (ROVERNMENT OF INDIA.

283. *Sardar Mangal Singh: Will Government ‘please lay on the table
the copies of the written defence of Captain Brar, the reports of the Inquiry
Commissioner and of the Public Services Commissionsrs and the orders of
the Secretary of State for India, regarding the case of Captain H. B. S.
Brar? -

Sir Aubrey Metcalfe: Copies of the defence, Inquiry Report and Public
Services Commissioner’s Report are being made and will be laid on the
table in due course. The orders of the Secretary of State are contained in
a confidential document which cannot be made available to the House.

ExqQuiry INTO THE CoNDUCT OF CAPTAIN H. B. S. BRAR OF THE POLITICAL
DEPARTMENT OF THE GOVERNMENT OF INDIA.

284 *Sardar Mangal Singh: Will Government please state the reasons
for investing Captain A. J. Dring with powers under section 837 of the
Criminal Procedure Code when he was placed on special duty to make the
preliminary inquiry into the conduet of Captain H. B. S. Brar?

Sir Aubrey Metcalfe: The Government of India have no information on
the subject.
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.ENqQUIRY INTO THE CoNDUCT OF CaPTaIx H. B. S. BrAR OF THE PoLITICAL
DEPARTMENT OF THE GOVERNMENT OF INDIA.

285. *Sardar Mangal Singh: Will Government please state at what
time and on what date the inquiry started at Bannu into the conduct of
‘Captain Brar and at what time and on what date the Government of India
-ordered the inquiry ?

Sir Aubrey Metcalte: The enquiry which had been approved by the
‘Governor (ieneral in Council on the 8th February, 1935, started on the
5th March, 1935, on which date the formal order appointing the Commis-
sioner was signed. The Government of India have. no information as to
the timne of commencement of the enquiry in Bannu nor was any record kept
«of the time at which the order was signed. -

REPRESENTATIONS MADE TO THE BRITISH GOVERNMENT ON MR. BINDER’S
REPORT REGARDING THE GRIEVANCES OF INDIANS IN ZANZIBAR.

286. *Prof. N. G. Ranga: Will Government be pleased to state:

(a) if they have received the representation of the Imperial Indian
Citizenship Association, asking Government to express their
dissent from the recornmendations of the Binder Report;

(b} if so, what action has been taken on it by Government; and

((¢) whether they have made any representations to the British Gov-
ernment on the Binder Report; if so, what is the nature of
their representation?

Sir Girja Shankar Bajpai: (a) Yes.

(b) and (¢). The attention of the Honourable Member is invited to my
reply to parts (b) to (e) of Mr. Avinashilingam Chettiar’s starred question
No. 197 of the current Session.

RECOMMENDATIONS OF THE INDIAN EcoNnoMic CONFERENCE AND THE INDIAN
ScieNcE CONGRESS.

287. *Prof. N. G. Ranga: (a) Will Government be pleased to state
if theyv have obtained the reports of the proceedings of the Indian Economie
‘Conference and the Indian Science Congress?

(b) If so, what action is proposed to be taken on the recommendations
made by those Conferences, especially in regard to:
(i) a re-orientalisation of the protectionist policy of Government;
(ii) the establishment of a permanent Tariff Board;
(iii) anti-malarial measures;
(iv) improvement of the nutritive values of cereals;. and <
(v) the development and introduction of suitable organic manures?
1é) Tt not, are Government prepared to consider the advisability of

regularly standing and acting upon their recommendations in so far as they
are practicable and financially feasible?

Sir Girja Shankar Bajpai: (a) No. ..
(b) Does not arise.
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(¢) Government regret their inability to answer this part ot the ques-
tion until they have seen the recommendations.

Raising oF Cess ox TEa.
288, *Prof. N. G. Ranga: Will Government be pleased to state:

(a) if it is a fact that the Tea Improvement and Propaganda Com-
mittee has decided upon raising the cess from annas twelve
to Rs. 1-8-0,

(b) whether it is not a fact that Government stated in the Simla
Session that there would not be any likelihood of the cess
being raised beyond rupee one;

{c) whether they are aware of the fact that the Indian Merchants
Chamber had protested against this precipitous rise in the
cess; and

(d) whether they are prepared to see that the cess is not raised
beyond rupee one?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.

(b) No.

(c) No.

(d) Government are unable to give any such undertsking as the rate

‘of the cess has to be fixed on the recommendation of the Indian Tea
Market Expansion Board which has vet to come into existence.

REcoGNITION OF THE SoUTH INDIAN FELDERATION OF PEASANTS AND WORKERS
TO REPRESENT THE INDIAN TEA PLANTERS OF SOUTH INDIA.

289. *Prof. N. G. Ranga: Will Government be pleased to state if thev
are prepared to recognise the South Indian Federation of peasants and
workers to represent the Indian tea planters of South India and allow that
Federation to eleet the member for the miembership of the Indian Tea
Propaganda Comimittee, allotted for the South Indisn tea planters?

~ The Honourable Sir Muhammad Zafrullah Kbhan: Government will be
glad to consider any representation that may be submitted to them by the
Federation through the Local Government with whom the power of nomi-
nation at present rests,

PRO|IBITION OE RESTRICTION ON THE EXPORTS OF (GoLD FROM INDIA.
290. *Prof. N. @. Ranga: Will Government be pleased to state:

(a) if they have reconsiderad their policy regarding the gold exports
in the light of the representation sent to them by the Mer-
chants Chamber of the United Provinces;

(b) whether they are prepared to take any steps either to prohibit
or to restrict the exports of gold from India; and

(c) if not, why not?

The Honourable Sir James @rigg: I have nothing to add to my pre-
vious replies and statements on this subject. ' :
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REPRESENTATIONS REGARDING THE GRIEVANCES OF THE BENGAL NAGPUR:
RAaiLway EMPLOYEES.

291. *Prof. N. G. Ranga: Will Government be pleased to lay on the
table the representations made by the All-India Railwaymen’s Federation
and the Bengal Nagpur Railway workers union regarding their grievances,

and the replies given to them by both the Government and the Railway
Authority concerned?

The Honourable Sir Muhammad Zafrullah Khan: Government have-
received no representations from the All-India Railwaymen’s Federation

and the Bengal Nagpur Railway Workers’ Union regarding their griev-
ances.

Government are not aware what representations may have been re-
ceived by the Railway Administration and what replies muy have been
given, and are not prepared to enquire.

REPRESENTATIONS REGARDING THE GRIEVANCES OF THE BEXGAL NAGPUR
Rammway EMPLOYEES.

292. *Prof. N. G. Ranga: (a) Will Government be pleased to state
whether it is a fact that the Bengal Nagpur Railway workers and All-India
Railwaymen’s Federation had asked Government to appoint a conciliatory
Board to enquire into their grievances and to avoid the then impending
crisig over the then proposed retrenchment and wage-cuts proposed by the.
Railway Agent?

(b) If so, when were such representations made?

(c) What was the action taken by Government?

(d) Have Government done anything to avert the strike? If not, why
not?

The Honourable Sir Frank Noyce: (a), (b), (¢) and (d). No represen-
tation was made by the All-India Railwaymen’s Federation in connection
with the Bengal Nagpur Railway strike. An application signed by the
President, Bengal Nagpur Railway Indian T.abour Union. was received on
the 28th December, 1936, for the appointment of a Board of Conciliation.
The application though noét in the form required by the ruies was very
carefully considered by Government, who came to the conclusion that no
useful purpose would be served by appointing a Board. Government also
considered the question of referring certain matters connected with the
dispute to a Court of Inquiry and decided that there was no justification
for such action. The representation gave no opportunity of averting the
strike which was already in progress when it was received. Since then
the Agent, Bengal Nagpur Railway, has offered certain terms to the
strikers with a view to terminating the strike.

STRIKE oN THE BENGAL NaAGPUR Ramnwav. <
293. *Prof. N. @. Ranga: Will Government be pleased to state:
(a) when the strike had begun;

(b) what were the losses incurred by the Bengal Nagpur Railway
due to this strike for every day of the strike; and

(c) what is the total loss so far incyrred by the Railway because of
: this strike?
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The Honourable Sir Muhammad Zatrullah Khan: (a) A gencral strike
was called by the Bengal Nagpur Railway Indian Labour Union to com-
mence at 10 p.M. on Sunday, the 13th December, 1936, but at earlier
dates a considerable number of employees had refused duty.

(b} and (c). It is not practicable to make any precise estimate. For
the 10 days’ period ending 20th December, 1936, the approximate gross.
earnings of the Bengal Nagpur Railway were 534 lakhs less than the
actuals for the corresponding period of the previous year, and for the
11 days’ period ending 31st December, 1936, Rs. 811 lakhs less.

APPLICATIONS INVITED FOR THE PoST OF THE PRCOFESsOR oF MINING AT THE:
INpIAx ScHooL OF MINING, DHANBAD.

204. * Mr. Suryya Kumar Som: (a) Is it & fact that applications were
invited for the post of the Professor of Mining at the Indian School of
Mining, Dhanbad. several months ago?

(b) Was there any interview on the 4th November, 1936, of some
selected candidates who satisfied the conditions advertised for the post?
How many were granted interviews? What were the recommendations of
the Selection Board?

(c) Why was the post not filled up during all these months? When are-
Government going to fill up the post? Does not the teaching in the School
of Mines suffer due to this long vacancy?

(d) Is there any truth in the rumour that Government propose to re--
cruit a foreigner to fill up the post?

(e) Is it contemplated to advertise for the post in Great Britain?

(f) Is it a fact that amongst the candidates interviewed in last Nov-
ember there were more than one candidate who had obtained degrees in
Mining or first class diploma in Mining and who were first class certified
colliery managers with wide experience in Indian Mining?

(¢) Is it not the policy of Government to recruit suitable Indians in

preference to foreigners for the post when they fulfil all the conditions
required?

The Honourable Sir Frank Noyce: (a) Yeos.

(b) Yes. 8ix candidates were called for interview. I am not prepared
to disclose the Selection Committee’s recommendations, as ail such recom-
mendations are of a confidential character.

(¢) The post fell vacant on the 1st November, 1936. The Governing
Body's recommendation was received on 19th November. Some time was
occupied in considering the question and steps were taken to offer the post
to an Indian candidate on 4th January. The vacancy has not been a long
one and as the Principal of the School was authorised to make temporary
arrangements, I have no reason to suppose that the work suffered appre-
ciably.

(d) None.
(e) No.
(f) and (g). Yes.
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3OVERNMENT’S PoOLICY REGARDING EMPLOYMENT OF RETRENCHED OFPICIALS.

295. *Mr. Suryya Kumar Som: Is it an accepted policy of Government
to take retreunched officials back to service, if they arve otherwise suitable
for the job, in preference to new recruits?

The Honourable Sir Henry Craik: The general rule regarding the find-
ing of alternative emplovment for persons discharged on the abolition of
their appointments will be found in Articles 426 and 427 of the Civil
Service Regulations, a copv of which is in the Library of the Housse.
Special measures were taken in connection with the re-empicyment of
persons who were retrenched in the general retrenchment campaign of
1931-82, details of which will be found in the reply given on the 17th
February, 1932, by Sir James Crerar to Mr. TLalchand Navalrai’s ques-
tion No. 412 and the statement subsequently laid on the tabls of the
House in connection therewith.

AMOUNT SPENT IX REPATRING THE DAMAGES DTE To EARTHQUAKES AT QUETTA
AND IN BIHAR.

296. *Mr. Sri Pragkasa: (1) What are the amounts spent sc far by
Government in repairing the damages due to earthquake at Quetta and
m Bihar, respectively?

(b) What is the reason for the differentiation in treatment of the two
pluces? Was there anv difference in the nature of the earthquake, or the
nature of the damage?

Sir Aubrey Metcalfe: (a) It is impossible {o say what amount was
spent hv Government on repairing damage due to the Bihar Enrthquake,
because the Government immediately concerned is not the (icvernment
-of India. The Honourable Member will, however, find some information
in Mr. Brett’s report published in 1985, a eopy of which is in the Librarv.
The financial assistance given by the Government of India has been fully
explained in the Honourable the Finance Member’s budget speeches. As
for Quetta, preliminary expenditure on salvage and clearance has amounted
to about 19 lakhs and repairs to damages to Karezes (water-courses),
roads, bridges and drains to the end of the current vear will be about
3'5 lakhs. Buildings in Quetta were completelv destroved and the recon-
struction of civil buildings which has not vet commenced is expected to
cost over 100 lakhs. In the Defence Department, the reconsiruction of
buildings to the end of the ctrrrent vear is expected to cost nearly 50
lakhs. '

(b) Government are not aware of any differentiation in treatment be-
tween Bihar and Quetta. The latter part of the question does not there-
fore arise.

<
TBA_VELLING oF OTHER PERSONS TN SALOONS RESERVED FOR THE EXECUTIVE
COUNCILLORS OF THE COVERNMENT OF INDIA.

297, *Mr. Sri Prakasa: (a) In view of the fact that onlv an Executive
‘Councillor and his servants can travel in the saloon reserved for him, will
Government state whether it is a part of a contract with the railways that
all other persons travelling in it shall have to purchase extra first class
tickets, or has this practice grown out of anv convention?
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(b) Was the price of building the saloons paid by Government to the
railway, or have the railway built the saloons at their own cost?

() If the former, why are not a sufficient number of passengers allow-
-ed to use it, the cost of whose tickets will approximate to annas twelve a
mile, the charge levied by the railway for haulage?

(d) What is the point in foreing an Executive Councillor to purchase
-extra tickets for members of his family travelling with him?

The Honourable Sir Muhammad Zafrullah Khan: (a) The orders issued
by Government provide for fares being paid for those not entitled to travel
in the saloon.

(b) The capital cost of the saloon is borne by Railways. Iuterest,
maintenance and depreciation charges thereon are recovered by Hailways
from Government.

(¢) and (d). T would refer the Honourable Member to purugraph 4 of
Appendix O, page 600 of the Indian Railway Conference Association’s
Coaching Tariff (No. 10), a copy of which is in the Library of the House.

RexNING oF THE 13-Up axp 14-Dows Howrau-DErLur EXprESs TRAINS
oN THE EasT Inpiaxy Ratnway 1774 BENARES AXD JaNGHAL

208. *Mr. Sri Prakasa: (a) Is it a fact that the 13-Cp and 14-Down
Howrah-Delhi Express traing on the East Indian Railway. used formerly
to run via Benares and Janghai between Moghal Sarai and Allahabad and
that since October last thev are running via Mirzapur between the same
stations?

(b) Is it ulso a fact that a light train runs between Benares and Moghal
Surai to connect Benares with the Up Express at Moghal Sarai?

() What is the extra cost involved in running this light train?

(d) What is the extra income, if any, made by the railway by the diver-
sion of the train from the former route?

(e) Do Government propose to recommend to the railway authorities
concerned the desirability of running these trains again on the old route?

The Honourable Sir Muhammad Zafrullah Ehan: (u) aad (b). Yes.

(c) and (d). I would refer the Honourable Member to the reply I gave
10 his question No. 247.

(e) The suggestion will be communicated to the Agent, LEast Indian
Railway, for such action as he may consider necessary,

REPORT SUBMITTED By Rarzaps Hans Ras axp Sig  MUHAMMAD  YAMIN
KHaN ox THEIR VISIT TO THE ANDAMANS,

299. *Mr, Sri Prakasa: (a) Have Raizada Hans Raj and Sir Muham-
mad Yamin Khan, jointly or severally, sent to Government any report
-of their visit to the Andamans?

(b) What action do Government intend to tuke on the report or
lr:t;portsf’ Will Government lay copies of the same on the table of the
House?

(c) What was the total cost of their visit to the Indian exchequer?
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The Honourable Sir Henry Oraik: (a) and (b). I would refer the Hon--
ourable Member to the reply which I have given to Mr. Mohan Lal Sak-
sena’s starred question No. 88 to which I have nothing to add. As reports-
of the interviews granted by both the gentlemen on their visit to the
Andamans have already appeared in the Press Government do not consider:
it necessary to lay any correspondence on the table of the House.

(c) The information is being obtained and will be laid on the table:
later.

ALTERNATIVE ROUTES BETWEEN BENARES AND STATIONS ABOVE ‘ALLAHABAD:
oN THE EasT INDIAN RatLway.

300. *Mr. Sri Prakasa: (a) From what date have the routes via
Janghai and via Moghal Sarai between Benares and stations above
Allahabad on the East Indian Railway been made alternative?

(b) When, if ever, were the railway booking offices at the Delhi Central.
Station and Connaught Place in New Delhi informed of this new arrange-
ment ?

(¢) Is it a fact that so late as November last the booking offices at
Connaught Place and Delhi Central Station used to charge extra for
tickets between Delhi and Benares via Moghal Sarai?

(d) What extra income have the railway derived by these booking
offices?

(e) Under what heads, if any, are sums realised over and above the:
proper dues, credited in the railway accounts?

(f) Are Government aware that correspondence with the railway for
smail overcharges involves labour and expense and what steps, if any, do-
Government intend to take to protect passengers from such overcharges?

The Honourable Sir Muhammad Zafrullah Khan: (a) 1st July, 1936.

(b) I have called for the information required and will lay a reply on:
the table when it has been received.

{¢) I do not know what extra charge the Honourable Member refers.
to. The fares via Moghal Sarai are higher than those via Janghai.

(d) There is no extra income on passenger tickets which are sold at
the same rates as at the main station.

(e) Overcharges are not shown separately. They are included in the
earnings of the traffic to which they relate.

(f) The reply to the first part is in the affirmative: as regards the
latter part, disciplinary action is taken if overcharges are recovered other-
wise than in good faith.

INCREASE IN THE PRiCE or THE EasT InpDiax Rairway Time TABLES.

301. *Mr. Sri Prakasa: (a) Is it a fact that the time tables of the-
East Indian Railway that used formerly to be sold for four annas are now
sold for six annas and that extra small time tables are also published and
sold for two annas for different provinces through which the railway
runs?

(b) What is the number of each variéty now printed and how many-
approximately of each are sold?
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(¢) What is the total profit to the railway by the sale of the present
‘time tables as compared with the sale of the old four annas time table?

(d) Do Government propose to consider the desirability of recommend-
ing to the railway to revert to the old price?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, except that
‘there are only two extra small time tables, one for Bengal and Bihar
.and the other for the United Provinces.

(b) I would refer the Honourable Member to the statement I placed
-on the table of the House in reply to Mr. Mohan Lal Saksena’s question
No. 70 on the 25th instant.

(¢) T have called for certain information and will lay a reply on the
table when it has been received.

(d) This is a detail of administration which Government must leave
to the Agent, East Indian Railway, to settle.

SystEM OF PRINTING THE EasT INnprax Rainway TimME TABLES.

302. *Mr. Sri Prakasa: (a) Have Government seen the manner in which
‘the East Indian Railway now prints its time tables, and compared it
‘with the old system?

(b) Is it not a fact that the present system is more cumbrous and

complicated? Are Government prepared to recommend to the railway
to revert to the old system?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) I am unable to agree that the present arrangement is unsatisfac-
tory.

TICKETS CHECEKED AT THE BIDDING OF THE CRIMINAL INVESTIGATION
DEPARTMENT OFFICIALS ON THE EAST INDIAN RAILway.

303. *Mr. Sri Prakasa: (a) Is it a fact that Travelling Ticket Exami-
ners on the East Indian Railway check the tickets of particular passengers
-at the bidding of the C. I. D. officials and take notes of the same?

(b) Are railway officials bound by any law to attend to the demands
of the C. I. D. in this behalf? Are Government aware that railway
officials detest the work the C. I. D. compel them to do?

(c) Are there any executive directions from Government or the Agent
‘to the railway officials to help the C. I. D. in any manner?

_ (d) Are Government aware that the present practice leads to many
‘innocent passengers being regarded as police suspects by their fellow-
Passengers, which is embarrassing and humiliating to them?

(e) Are Government aware that this makes the Railway very unpopular
with the public?

The Honourable Sir Muhammad Zafrullah Khan: (a; Gcvernment
have no information, but if the Honourabie Member will let me have
particulars of any case in which this has been done, T will have enquiries
‘made.

(b), (d) and (e). No.
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(¢) Information will be called for from the Agent and u reply laid o
the table in due course.

SeppPLY OF CLOTHING TO THE STAFF ON THE EAsT INDIAN Ratnway.

304. *Mr. Sri Prakasa: (u) What is the system for the supply of
clothing to the railway staff on the East Indian Railway?  Have the
railwvay any approved firm of tailors, or do they call for tenders?

(b) Is each person separately measured and fitted?

(c) Are Government prepared to consider the desirability of recom-
mending to the Railway Adwministration to patronize local tailors in each
division? .

(d) What is the annual cost of clothing supplied to each Travelling
Ticket Examiner on the East Indian Railway? Will Government give
particulars of gueh clothing?

(e) Is the clothing supposed to be the private property of the official.
concerned, or has he to deposit the old suit before he gets a new one?

(f) Is the cost of the clothing deducted from the salary of the official,
or is it supplied free on behalf of the railway?

The Honourable Sir Muhammad Zafrullah Khan: I -am collecting the
information and will lay it on the table of the House in due course.

Usk oF THE WoRDs “ FEMALE 7. “ Womax . aND “* LApy ” oN THE East
INDTANY RAlLWAY.

305. *Mr. Sri Prakasa: (a) What is the difference in the meaning
of the words ‘female’, ‘woman’ and ‘lady’,s as used by the East Indian
Railway on railway compartments, waiting rooms and latrines?

(b) If they mnean the same thing, are Government prepared to ask

the railway to decide upon only one of these terms and use it universally
for the purpose intended?

The Honourable Sir Muhammad Zafrullah Khan: (a) None.
(b) The suggestion will be considered.

--8PECIAL TRAN RUN FROM ALLAHABAD TO LUCKNOW IN CONNECTION WITH THE
INDUSTRIAL EXHIBITION.

306. *Mr. Sri Prakasa: (a) Is it a fact that a special train was run from
Allahabad to Lucknow in connection with the Industrial Exhibition at
the latter place? How many passengers availed themselves of this? What
was the cost on it and the amount of money realised by the sale of tickets
for it?

(b) Are Government satisfied that the money was well spent?e If not,

do they propose to take steps that such special trains are not run in
future ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes; oue inter-
tnediate and thirty-five third class passengers travelled. The amount of
fares realised approximated to Rs. 50.  The actual cost of operation cannot
be definitely ascertained. -
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(b) The reply to the first part is in the negative, The train was adver-
tised to run in the belief that a very much larger number of passengers
would have travelled. Action in regard to the latter part of the question
is therefore not called for.

JHATKA AND HAL4n MeAT svepnLiep 'y Rarnway DiNiNg ('ARs AND
REFRESEHMENT Roows.

307. *Mr, Sri Prakasa: (a) What type of meat—Jhatka or Halal—is
supplied to customers using the dining cars attached to trains and the non-.
denoniinational restaurants at the railway stations?

(b) Are Government aware that many persons who use these are
religiously bound to object to one type or the other of meat referred to above?
If so, do Government propose to take steps to see that either these general
dining cars and restaurants are reserved for Europeans only, or only vege-.
tarian food is supplied therein?

(¢) Is it a fuct that there are Hindu and Muslim waiters in these dining
cars and restaurants?

(d) Are Govermment aware that. Hindus object to becf and Muslins
to pork and that they are greutly aggrieved that being poor and helpless.
they are compelled to serve these? If so, are (rovernment prepared to
prohibit the service of either meat. or enjoin on railways to employ as
waiters only Europeans or such other persons who may have no objection
to such meat?

The Honourable Sir Muhammad Zafrullah Ehan: (a) Governmeni have
no information.

(b) The reply to the first part is in the affirmative and to the second
in the negative. The use of dining cars and restaurants is euiirely
optional.

() Tt is believed that the majority belong to the communities referred
to.

(d) No. The men who take up employment as waiters know swhat
they are likely to be required to do in that capacity.

TicKETS FOR THE BENCAL AND NorTH WESTERN RAILWAY PLATrOEM AT THE
BENARES CANTONMENT RAILWAY STATION.

308. *Mr. Sri Prakasa: (a) What is the arrangement of the East Indian
Railway with the Bengal and North Western Railway regarding the use
of the Benares Cantonment Railway Station by the latter?

(b) Is it a fact that the Bengal and North Western Railway have no.
system of platform tickets, and is it or is it not necessary to purchase
platform tickets when going to receive or see off friends ou the Bengal and
North Western Railway platform at the Benares Cantonment station? If
necessary, why is it so? 1f not, why are persons harassed when thev do
not purchase such tickets?

The Honourable Sir Muhammad Zafruilah Khan: (a) and (L. I have
called for the information required bv the Honourable Member and will
lay a reply on the table when it has been received.
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RULES REGARDING PRIVATE SALOONS ON RAILWAYS.

309. *Mr. Sri Prakasa: (a) What are the rules regarding private saloons
on railways? Can anyone get one built for himself for payment, or is it
only allowed for persons of any particular rank? If the latter, why is it
s0?

(b) Has the person for whom it is built to pay the price of the same,
.and can he get it in accordance with his own design?

(c) What is the cost of haulage of such saloons, and what are the rules
regarding the number of passengers that can travel in it without extra
‘tickets ?

(d) Has the maximum carrying capacity of such saloons been fixed.
_and if so, what is it?

(¢) What class of tickets has to be purchased by persons travelling in
these saloons besides the owner?

(f) Can the owner of a saloon lend it out for use to 4 friend; and, if so,
what are the conditions, if any, attached to such transaction?

The Honourable Sir Muhammad Zafrullah Khan: (a) It is the policy
of Government not to permit the private ownership of railway ‘velicles.
Exceptions to this policy are made only in favour of Ruling Princes. For
administrative reasons it is desirable that the number of privately-owned
saloons should be strietly limited.

(b) The cost of the saloon is met by the Ruling Prince concerned.
Privately-owned saloons are required to conform to standard dimensions,
weights, etc., and subject to these limitations, their internal arrange-
ments may follow the owner’s wishes.

(c), (d) and (e). I would refer the Honourable Member to Rule 102,
-pages 147 to 149 of the Indian Railway Conference Association’s Coaching
Tariff, No. 10, a copy of which is in the Library of the House.

(f) The reply to the first part is in the negative, and the latter part
does not, therefore, arise.

- OVERTIME ALLOWANCE FOR THE DI1SPOSAL OF ENGLISH MAIL IN THE KARACHI
Post OFFICE.

310. *Mr. Lalchand Navalrai: (a) With reference to my starred ques-
tion No. 1506, answered on the 29th November, 1932, will Government
please state on what date was the overtime allowance actually sanctioned
and paid to the staff in connection with the disposal of the inward English
Mail in the Karachi Post Office?

(b) Is it a fact that the staff was paid only for 35 occasions instead of
-the 66 occasicns?

(c) Is it a fact that the circle officer asked the Director General, Posts
and Telegraphs, to give sanction for the payment of overtim® for the
-remaining 31 weeks also?

(d) Is it =« fact that the Director General at first said that he was not
prepared to approach Government again for the sanction?

(e) Is it a fact, that the above reply was given after the circle otficer
explained to the Director General that he was satisfied, by inspecting the
records, that the mails during the 81 Weeks in question had been actually



) QUESTIONS AND ANSWERS. 219

deslt with during the closd dours.of sorting urd -delivery- departinents
which- mainly dealt with.the. work; and that the omission of 81 weeks
from the original over-time statement prepared by the Karachi Post Office,
was a mistake, and that the Post Master, Karachi, had definite orders to
engage staff on overtime allowance and he did engage and order overtime
staff on all the 66 occasions? L

(f) Will Government please state why, in the face of the clear recom-
nu.ndatlou of the circle _officer on the spot, the Director General’s office
turned down the request of ‘the ‘Postal Tnion? *

(gz) What do Government propose to do to give due rehef to the staff
concerned?

The Honourable Sir Frank Noyce:- (a) The rovertime . allowance was
sunctioned on the 13th February. 1954, and paid between the 24th and
28th February, 1934.

(h) The staff was paid on the 35 occasions on which it was established
that overtime had been earned.

(c) to (f). The Government of India are not prepared to discuss ofiicial
correspondence the existence of which could.enly have come to the Hon-
ourable Member's knowledge as a result of a breach of Rule 17 of the
Fovernment Servants’. Conduct Rules.

(g) Government are not satisfied that any relief to the staff is duve.

Mr. Lalchand Navalrai: Mwy 1 know if the statement is correct that
thev had acted for more than 85 days?

The Honourable Sir Frank Noyce: I have said that the staff was paid
for .the 85 occasions on which it was established that overtime had been
earned. Tt was presumably not established that overtime had been
earned on other occasions,

Mr. Lalchand Navalrai: Mav T know that the department came to
the conclusion that thex had actually worked for more days?

The Homourable Sir- Prank Woyce: Obviously not. The-staff was paid
‘for the 35 ocecasions on which it was establiched that the overnmg had
heen earned.

PosT oF THE STAFF MEMBRER OF THE Rammway Boarp.

311. *Mr. Lalchand Navalrai: (a) Will Government be pleased to state
if thev intend to refill the post of the ‘Btaff -Member’ :on the Railway
Rcard?

(b) Tf so. what are the reasons for it, and how do Government justify
refilling the post- when. owing to retrenchment and other causes, the
appointment was abolished or allowed to remain vacant?

(¢} Have the railwav finances and icome inereased to justify refilling
of this post? If so, how? .

{d) In case of refilling the appointment, do Government propose to
appoint an Tndian to the post? If not. whe not?

c
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The Honourable Sir Muhammad Zatrullah Khan: (a) and (b). The post
of Member Staff on the Railway Board was neither abolished nor held

in abeyance.
(e) and (d). Do not arise.

Mr. Lalchand Navalrai: May I know if there is that place of Staff
Member to be filled up? If it was not in abeyance or postponed . . . . ~

The Honourable Sir Muhammad Zafrullah Kban: It was neither
abolished nor held in abevance; it was continuously filled.

Mr. Lalchand Navalrai: May I know who held it?

The Honourable Sir Muhammad Zafrullah Khan: If it is necessary for
the Honourable Member to know, Mr. Tylden-Pattenson continued to
hold it till a certain date.

CATERING IN REFRESEMENT RooMs AXD DIxiNGg C'ARS oX THE NoRTH WESTERN
RAILWAY.

312. *Mr. Lalchand Navalrai: {a) With reference to para. 13 of the
memorandum of the Railway Board, dated 11th September, 1986,
published at page 1 of the Summary of the Proceedings of the Meeting of
the Central Advisory Council for Railways, dated 3rd and Sth October,
1986, will Government be pleased to state when, for the last time, were
applications by advertisements called for, for the European catering in
reireshment rooms and dining cars on North Western Railway?

(b) How many applications were received for Delhl, Lahore and Karachi
sections?

(¢) What was the method adopted for calling for the applications by
advertisements?

(&) In which papers were the advertisements published?

(e) To whom were the contracts given, for how long, -and on- what
grounds, and_were the contractors Europeans or Indians?

The Honourable Sir Muhamrmad Zafruilah. Ehan; I am calling for the
information required by the Honourable Member and will lay a reply on
tne table when it has been received.

SHORTAGE OF QUARTERS IN THE PAHARTALI Raroway CoLONY OF THE
AssaM BENGAL Rnu,wu

X

313. *Mr. Akhil Ohandra Datta: (a) Is it a fact that quarters in the
Pahartali Railway Colony of the Assam Bengal Railway are not sufficient
to meet the requirements of the railway emplovees? <

(b) How many applications for quarters have been refused on the
ground that there are none available? '

{c) Have all employees applying for quarters been furnished with
them?

(d) Has the Agent, Assam Bengal Railway, found it necessary to have
more quarters?
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{e) Is the shortage due to want of funds?

(f) How many quarters have been built during the years 1980, 1931,
1932, 1988, 1984, 1935 and 1936?

The Honourable Sir Mulammad Zafrullah Khan: Enquiries are being
made from the Railway Administration and a reply will be laid on the
table in due course.

DEVELOPMENT oF INDIAN SHIPPING.

814. *Mr. Akhil Chandra Daita: (a) Have Government studied and
investigated the position of the Indian shipping interests and ascertained
what are the obstacles in the way of the development of Indian shipping?

(b) What definite steps, if any, have been taken by Government since
Beptember 1929 o remove those obstacles? =~

{c) Have Government adopted any measures to enable Indians to enter
the overseas trade of their own country?

(d) Have Government received any application for financial aid from
any Indian enterprise to enable them to enter the overseas trade?

(e) If so, has any financial aid been so far rendered?

(f) Have Government collected statistics about the part played by the
Indian shipping interests in overseas trade? If so, will Government be
pleased to lay them cn the table? '

(g) Has any action been taken on the basis of those statistics?

(h) What is the policy of Government with regard to the development
©of Indian shipping? D

The Honourable Sir Muhammad Zatrullah Xban: (a) The question has
been engaging the attention of Government for some years past.

() The attention of the Honourable Member is, invited tc the reply
given by me tc a supplementary question asked by Mr. Satyamurti on the
5th February, 1936, with reference to his starred question No. 75. -

(c) There is no bar to Indians engaging ‘in overseas trade.

(d) Yes. B

(e) No. R S SR LT B

(f; The Honourable Member’s attention is invited to: the statement laid
on the table on the 9th April, 1986, with reference to Mr. Gadgil’s starred
question No. 1308. P Deoee Sl

{8) No.

«(h) To give it all possible and reasonable assistance.

e

oL A

RECRUITMENT OF BRITISHERS TO, THE INDJAN. CIVIL, SER¥ICE.

315. *Mr. Akhil Chandra Datta: (a) Is there any proposal to appoint
Britishers to the Indian Civil Service, apart from and independent of the
results of competitive examination conducted for the purpose?

(b) Have Government made any recommendation to ﬁhe Sggret,ai{y.of
State to alter the present system of réersitmerit to the Indian Civil Service
in England, so as to enable more Europeans than Indians to get into the
service in England? If so, what is that recommendation?

c?2
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(¢) What are the circumstances and reasons which led to this recom-
mendation?

(d) Has the Secretary of State taken any'decision on that recommenda-
tion? If sc, when, and what?

(¢) What is the réhson for’ the Bhortage oi recrﬁltmant to thls service
‘during the last six years?

(f) What steps have been taken to make good the deficiency, and with
what result?

(8) What will be the financial relief to India if an Indian is recruited
“in the piace of an Englishman?

(h) What will be the total financial reliet to India if recruitment is
henceforth confined to Indians?

The Honourable Sir Henry COraik: (a) to (f). I would refer the Hon-
ourzble Member to the statement made by me on this subject on the 31st
August, 1936, in connection with an adjournment motion by Mr. 8.
Satvamurti on the floor of this House, and to the replies given by me to
questions Nos. 47, 118, 125, 126, 182, 177, 178 and 671 on the 2nd, 8rd,

4th. &th and 28th Sepbember. 1986, and supplementary questions and
answers thereto.

(g) and (hj.. The financial relief will be represented by overseas pay,
passage concessions. ete., which varv in amount with individual officers.
and doring an officer’s career, and cannot be evaluated without many un-
saf¢ assnmptions.

Mr. Lalchand Navalrai: With regard to part (b) of the nuestion. may I
konow if Indlans get into sernce in anland thfie“

The Honourable Sir Henry Ura:lk. Yes.

Mr. Lsk:hand va&lrai Is it a large number or’ onlv one or two men?
T am talking of the English Civil Bervice.

The Honourable Sir Henry Craik: T cannot say. The question of
reeruitment to the English Civil Service is not part of my official duhes

Mr. Akhil Ohandra Datta: With reference to the answer to p'art ( g} of
“the auestion, can T have a very rough idea of the amount of financial relief?

The Honourable Sir Henry Craik: T am afraid T cannot give even a
rongh ides.

PROTECTION AND DEVELOPMENT or HaNDIooM IXDUSTRY.

316. *Mr. Akhil Chandra Datta: (a). What .is. t-he peliey of: Government
with regard to the handloom industry?

(b) What definite measures, if any, have Government adopted for the
nrotectmn and development of handloom industry during the last five vears?

. '.l'he Honourable Sir Frank Noyce: (a) and (b). The Government of
Tndia nre making grants amounting to Rs. 5 lakhs a vear for a period of
ﬁve vears to Local Governments for the development of the handloom
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“weaving industry. The money is being. spent: by Edeal Govettirthents’ :n

various approved schemes. Particulars of the action taken by them will
:be found on pages 20; 26 and 27 of the Bulletins of Indian Industries and
Lsbour No. 57, copies of which are in the Library of the House. That
bulletin also gives particulars of the assistance given in other ways by
TLocal Governments and of the fiscal protection afforded to cotton textiles
in general,

Mr. Lalchand Navalrai: May I know if it will be a provineial subject
after the advent of the new constitution? Will help to handloom findustry
ihe a question for the Provincial Governments ?

Mr. President (The Honourable Sir Abdur “Rahim): The Honourable
‘Member can find that out for himself from the Act, or at any rate he can
‘weit till the new Constitution comes into foree.

Co-OPERATIVE EDUCATION AND TRAINING IN THE PROVINCES.

317. *Mr. Akhil Chandra Datta: (a) Are Government aware that as a
result of the policy recommended by the Linlithgow Commission on Agri-
-culture and supported by numerous other committees, the work of co-
operative education and traiming was declared to be a fit subject to be
-entrusted to non-official bodies like apex co-operative federations? Do
Government adhere to this policy ? '

(b) Will Government state the reasons that have led to a transfer of
the work of co-operative education and training to the department just on
the eve of the introduction of the new constitution.without giving a:fair
irial to the policy recommended by the Linlithgow Commission and others ?

Sir @irja Shankar Bajpai: (a) Government have been unable to trace in
the Commission's Report any recommendation for the adoption of a policy
such as the ove stated by the Honourable Member.

{b) Does not arise.

ARTICLE ENTITLED ‘* BOMBAY EXPOSED TO GRAVE DANGER 18 EVENT OF
WAR " PUBLISHED IN THE SUNDAY STANDARD.

818. *Sir Muhammad Yakub: (a) Has the attention of Government
been drawn to an article under the heading ‘‘Bombay exposed to Grave
Danger in event of War”’, published in the  Sunday Stendard, dated the
10th January, 1987? '

(b) Have Government seen the- Right Homourdble” Mr. V. 8.  Srini-
vasa Shastri’s statement that ‘““The world to-day was hastening towards a
war of the highest magnitude in which all units will be involved’'? Tf
‘80, will Government state what steps, if any, they have taken, or are
going to take, in order to keep India ready to meet all exigencies? If
not, why not?

(c) Do Government propose to take any steps to safeguard Bombay,
Karachi, Calcutta, Delhi, Peshawar, Rangoon, Madras and other important
cities from destructive air raids? If not, why not?
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The Honourable Sir Henry Oraik: (a) I have read the article.

(b) and (¢). The first part of the question asks for an opinion on &
debatable subject. I am not able to disclose military measures taken for
the protection of India but the question of the protection of the Civil popu-

'ation from eerial attack is at present under the consideration of the Gov-
ernment of India.

TRAVELLING BY AR OF THE OFFICERS OF THE. ALL-INDIA AND" ('ENTRAL
SERVICES.

319. *Mr. C. N. Muthuranga Mudaliar: Will Government be pleased
to state:

(a) the number of officers (each class to be shown separately) of the
All-Tndia and Central Services, class I and class II, who have
been furnished during the last two years, 1934-35 and
1935-36, at Government expense with first class “C’ passages.
by the P. & O. Steamers;

(b) whether it is proposed that the first two classes of offi¢ers should
in future travel by air instead of by sea as at present, and,
if 8o, the reasons for the change; and

(c) whether it is a fact that the change proposed is in support of
the policy of His Majesty's Government in the United King-
dom to promote erial navigation as part of their larger policy
of strengthening all sides of their wmrial services?

The Honourable Sir James (rigg: (a) Officers of Central Services,
Class TT. sent out of India, are not eligible for First Class ‘C’ passages by
P. & O. The information in respect of officers of All-India Services and
Central Services, Class I, is not readily available. - Government eonsider
that the advantage to be gained by collecting it from various sources will
not be commensurate with the labour involved.

(b) Govern:ment have issued instructions with the object of encourag-
ing officers of the All-India Services and Central Services, Class I, whose
deputation pay exceeds a particular limit, to travel by air rather than by
gea as they have estimated that such travel will, on the whole, be more
econcmical to Government.

(¢) No.

ALLOWANCES OF THE GOVERNOR GENERAL.

320. *Mr. O. N. Muthuranga Mudaliar: Will Government be pleased
to state: ‘

. KA
(a) the various allowances, other than his pay, of which the Gover-
nor General of India is in receipt;

(b) the allowances of which he will be in receipt after the inaugura-
tion of Federation; and

(c) the total allowances of the Governors General of Australia,
Canada, South Africa and “New Zealand ?
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The Honourable Sir James Grigg: (a) The Governor General of India is
in receipt of the following allowances, other than his pay:

Rs.
Sumptuary allowance . . . . 40,7)00
Contract allowance . . . . . 1,41,800
State conveyances and motors . . 43,000
Presents and charities . . . . 10,000
Customs duty on imported stores . .. 8,000
Purchase of glass, crockery and linen . 16,000
Tour expenses . . . . . 4,70,000

(b) No decision has yet been reached.
(¢) Government have no information.

EXPENDITURE PROVIDED FOR DE}ENCE PURPOSES.

321. *Mr. C. N. Muthuranga Mudaliar: Will Government be pleased
to state:

(a) the expenditure provided for defence purposes in the current
year’s budget of the Dominions of Canada, Australia, New
Zealand and South Africa;

(b) what percentage of the total expenditure is it iz each case; and

(c) what percentage of the total expenditure is the similar expen-
diture provided for India ?

Mr. G. BR. F. Tottenham: (a) and (b). The required information is not
available for the current year. I would, however, refer the Honourable
Member to the Armaments Year Book, 1935, and the Statistical Year
Beek, 1985-36, which are issued by the League of Nations and which con-
tain information on the subject. It is made clear in the books themselves
that there is no comparability between the figures of the different countries
cwing to differences (1) in the proportion between public and private
activities, (2) in the proportion between the activities of the central,
regional, local and other public bodies, and (8) in methods of accounting.

(c) About 25.

. ENQUIRY BY EXPERTS INTO THE INCOME-TAX SYSTEM IN INpIa.
322. *Mr. O. N. Muthuranga Mudaliar: Will Government be pleased
to state:

(a) whether the enquiries conducted by certain income-tax experts
imported from the United Kingdom recently have been com-
pleted; and if so, whether their report will be published; if
not, why not;

(b) when they first started on their investigation;

(c) the period during which Government anticipated they would be
employed; and

(d) whether that period has bzen greatly exceeded. and, if so, by
how much, and why?
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The Honourable Sir James @rigg: ()T would ‘véfer thé' “Féndurable
Member to the reply given to parts (a) and (b) of question No. 202 on the
23th of January, 1937.

(b) Ahout the end of October, 1935.
{e} A year or so.
(dy No.

RE-ORGANISATION OF THE GOVERNMENT OF 1N1IA SECRETARIAT.

323. *Mr. C. N. Muthuranga Mudaliar: Will Government be pleased

to stute :

{a) whether they have under consideration the reorganisation of the
existing central Secretariat in connection with the forthcoming
reformed constitution of the centre, and if so, whether they
have considered the question of the pay of officers of the
superior services employed in the Secretariat. and if not,
why not;

tb) whether thex have considered the question of the revision of the
present scales of pay for posts of Secretary, Joint Secretary,
Deputy Secretary, Under and Assistant Secretary either in
connection with the changes contemplated in connection with
the reorganisation of the Secretariat, or in connection with
the introduction of new scales of pay, and if so, the result of
such consideration, and if not, why not; and

(c) whether it is a fact that special pay or fixed pay attached to’'the
posts referred to in part (b) above is not an ‘accruing’ right
of the services concerned, and if so, whether the question of
refixing it in accordance with the economic conditions of India
will be considered ?

The Honourable Sir Henry Craik: (a) The reply to the first part is in
the affirmative.

(1) second part and (b). The scale of pay of the post of Assistant
Secretary has already been reduced for new entrants, and the question of
the revision of pay of other superior posts has been deferred for the present.

(c) The reply to the first part is in the negatne and the second part
does not arise. l :

e

UNSTARRED QUESTIONS AND ANSWERS.
APPOINTMENT oF MUSLIMS AXD oTHER MINORITIES IN THE (CENTRAL SFRVICES.

15, S8ir Muhammad Yakub: (a) Will Government be pleased to lay
on the table of the House a complete statement showing to what extent
effect was given to the Government of Tndia’s Resolution relating to the
appointment of the Musalmans and other small minorities in the Central
Services, including the Railwars and the Postal Department, during the
vear 1936, giving reasons when the directions contained in the Resolution
could not he given effect to?
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(b) Will Government be pleased to state how many posts were declared
“T'echnical”” in various departments. <since the Government of India’s
Resolution mentioned in part (a) of this question was issued, and pointing
out how many should have been allotted to Muslims if they had not been
20 declared?

The Honourable Sir Henry Craik: () The information will he contained
in the annnal returns for 1936, which will he laid on the toble of the. Hmme
in due course -

(LY T lay oin the table a list of posts exeluded from the orders about
eomnnanzl representation, because they require high technical or special
qualifications or because their number is too small for the orders to he
applied. There is nothing to prevent the appoimtment of Muslinik to these
rosta if thex possess the necessary  qualifications.

Uist of Services and Posts excluded from the scope of the orders contained in the Home Depart-
ment Resolution No. F.-14'17-B|33-Fsts.. dated the 4th July 1934, reqarding communal
representation. in the services.

- Services and Posts. Class of Service.
I.-—COoMMERCE DEPARTMENT.

l Bengal Pilot Service . - . . Central Cmﬁs 1.
. Mercantile Marine Tra.mmg Ship Sen ice . . ..
. Nautical Adviser to the Government of India . . General Central, Class I.
Chief Surveyor with the Government of India .
Actuary to the Government of India .
. Secretary, Indian Accountancy Board
. President and Members, Tariff Board
. Principal Officers, Nautical Surveyors, Prmclpal Eng1
neer and Ship Surveyors, and other Engineer and
Ship Surveyors of the Mercantile Marine Department
at the ports of Karachi, Bombay, Madras, Calcutta
and Chittagong .
9. Ship Surveyors, Mercantile Marine Department Bombaw
and Calcutta
10. Headmaster, Indian "Mercantile Marine Trammg Shnp
*“ DUFFERIN " . .
11. Shipping Masters, Bombay and Ca.lcutta .. .
12. Director-General of Commercial Intelhgence and
Statistics .
13. Deputy Directors of Commercial Inbelligence and
Statistics
14. Deputy Director of Statistical Revearch at the head-
quarters of the Government of India .
15. Engineer-in-Chief, and Engineer, nghthouse Depart-
ment. .
16. Wireless Telegmphv Inspectors, Mercantile Marine
Department . General Central, Class IL.
17. Medical Officer of the Indian Mercantile Marine Tmmmg ' i
Ship * DUFFERIN ° . Do
18. Deputy Shipping Masters, Bombay and Calc utta Do.
19. Assistant Shipping Master, Calcutta . ) Do.
Do
Do
Do

FEE¥

FEEFEYEF

20. Chief Engineers of the Pilot Vessels belongmg to the
Bengal Pilot Service -

21, Assistant Actuary to the Government of India .

22. Commercial Aocountant, Lighthouse Department .

23. Foremen Lighthouse Mechanics on the Headquarters
Lighthouse Establishment . . . Do.

24. Draftsman and Clerks, anmeer mehwf’ . Office, . L
Lighthouse Department . . General Central, Subordi-

nate.
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Services and Poa-tu. Class of Service.
I.—-CoMMERCE DETARTMENT—Ccontd.

. Mechanics and Storekaeper Clerk at the Madras nght
house Workshop . . General Central, Subordi-

nate.

. Subordinate Staff in the nghthouse Districts . Do
. Crews of the Launches belonging to the Memnule_

Marine Department, Calcutta and Bombay . . Do.

. Crews of Light Vessels . Do
. Crews (including Engineer Ofﬁcers but excludmg
Chief Engineers) of the Pilot Vessels belonging to
t.he Bengal Pilot Service and the Steam Launch

“AID™ . Do.

30. Accountant for the Leadsmen’s Qu.nrt.ars at Calcutta . Do.

Do.

&

B 38

31. Assistant Masters, Clerks, and Crews of the Indian
Mercantile Marine Training Ship ** DUFFERIN " .
32. High Commissioner for India . . Uncl.nauﬁed

33. Deputy High Commissioner for India . .
34. Secretary, Public Department Office of the High
Commissioner for India . . . Do.
36 Indian Trade Commissioners . . Da.
36. Deputy Indian Trade Com.tmsﬂomr. London Do.
IO.—DErENCE DEPARTMENT.

1. Caretaker, Army and R. A. F. Headquarters. Posts on the Army side
2, Workmen’s Establishment of the Royal Indian Navy. are not subject to the
3. Ratings of Military Launches. Civil Bervices (Classi-
4. Chief Maulvi, Board of Examiners. fication, Control and
5. Translators and Librarians, Fauji Akhbar Section. Appeal) Rules, and hence
6. All Posts in the Army Educational Establishments. no classification can be
7. Army Language Teachers. given.

8. Accountant, A. G.’s Branch.

9. Beurmtersa_ndclerhoftheoﬁoesofthoA. T. R. Os.

10. Clerical staff of the Indian Territorial Force.

11. Civilian Clerks of the Indian Signal Training Corps,
5. T. C., Jubbulpore.

12. Cl\-llhgn Clerks with units of the Auxiliary Force in
ndia.

13. Religious Teachers for units of the Army in India.

14. Clerical staff of the Commmand Offices of Judge Advocate
General’s Department.

15. Civilian staff under the Director of Medical Services.

16. Assistant Farm Overseers and Zilladars and ell locally
recruited staff of the Army Remount Department.

17. Surveyors Assistaats, and Superintendents, Electrical
and Mechanical, M:htar; Engineer Service.

18. Draughtsman, M. G. 0.’s Branch.

19. Assistant Works Managers, Ordnance and Clothing
Factories.

20. Technical Staff of the Indian Ordnance Inspection
Section (I.ethal Stores Inspectorates).

21. Technical staff of the Indian Army Ordnance Corps.

22. Overseer, Sub-Overseer, and Tally Clerks, Controller
Flour Mills, Lyallpur.

23. Draughtamen, F Grade, Aircraft Depot, R. A. F,,
Drigh Road.

24. Two posts under the R. I. N. at Calcutta.

25. Advisory Chemists, Assistant Chemists, and Laboratory <
Assistants, Medical Stores Depots.

26. Cutlers, Medical Stores Depote, Lahore and Calcutta.

IIL. — EpucATioN, HEALTH AND LANDS DEPARTMENT.

1. Medical Research Department . . . . . Central, Class I.
2. Zoological Survey of India Do.
2. Government Epigraphist for TIndia, Snpenntendent.

for Epigraphy, and Assistant Supeq.ntendent for
Epigraphy, Archsological Department Do.
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Services and Posts,

Class of Service.

II1.-—EpvucaTtiox, HEALTH ANp LAaXD8 DEPARTMENT—con(d.

4. Imperial Agnoultuml Research Institute and Sub-
Stations

. Imperial Dairy Institute

& &

. Imperial Veterinary Research Institute and Sub-
Stations . .
. Botanical Burvey of India .
. Agents of the Government of India in South Africa,
Ceylon and British Malaya .
Secretary to the Agent of the Government of Indu in
8. Africa .

10. Assistant Secretary to the -\gent- of the Government
of India in South Africa

11. Epigraphical Assistant, Reader, and Clerks, office of
Government Eplgmphmt for India .

12. Assistant, Clerks, and Custodian. Office of the Superm-
tendent for Eplgrsph\

13. Custodians, Agra and Lahore Forts ancl Cu.strodlan,
Archeological Area, Delhi Fort and Cturator, Indian
War Memorial Museum .

14. Entomological Assistant, Laborntory .-\sﬁstants, Artists,
Gallerv Assistants, Taudarmlsts and Insect Setters,
Zoological Survey of India .

15. Ministerial establishments of the imts of the Govern-
ment of India in Sonth Afriea, (’t’\lon, and British

Malaya . . . . . .

IV.—FINANCE DEPARTMENT.

® »a

A.—Posts directly under the Finance Depariment.

1. Master, Deputy Master, and Assistant Master, Security
Printing, India .

2. Deputy Controller of St»amps ;

3. Assistant Master, Currency Note Prens

4. Controll*él; of t.hllle Cnr 4 .

5. Deput, ntroller of the Currenc\ .

8. l(nl:t. ﬁutern, Bombay and Calcutta .

7. Deputy Mint Master . .

8. Chief Assayer, Mint, Bomba\' .

9. Chief Inspector, Contro] Engraver, Supervisors (Teohm‘

" eal), mor Su rs (Technical), and Assistant

Bupervlsors Technical), Security Printing,

10. Parsonal Assistant to the Controller of the Currenc\
11. Artist Engraver, Calcutta Mint . . .
12. Estate Custodian, Security Printing, India .

13. Bullion Establishment at the Mints . . . .
14. Fifty per cent. of the Supervising Staff of the Opera-
tive Establishment at the uﬁmts {(Reserved for
Europeans, Dommlad Europeans and Anglo-

Indians) . . ..

B.—Posty under !}w Cen!ml Boam‘ sf Roemmﬁ

15. Members and First Becretary, Central Board of
Revenue .

18. Special Chemioal Adviser to the Central Board of
Revenue .

17. Chemwal Exammem Ca.lcut.ta and Bomba\ Customs

18. Ohief Mining Engineer, Northern India Salt Revenue,
19. Superintending " Electrical and Mechanical Engineer,

Central, Class I and Class
T Do.
Do.
Do.
Geneui Central, Class I.
' Do.
General Central, Class II.
Central Subordinate.
Do.

Do.
Do.

Unclassified.

General Central, Class I.

General Central, Class II.
Do.

© De.
General Central, Subordi-.
nate.
Do.

Do.

General Central, Class I..
Do.
Do.
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Services and Posts, Class of Service.
TV..—FINANCE DEPARTMENT— contd. N

B.—Pnsts under the Central Board of Revenue —contd.

-20. Customs -\p raisers Service* . . Central, Class IT.

21. Assistant Chemical Examiners, Karachl Mndrn&, and ’
Calcutta Customs Houses . General Central, Class II.

.22. Personal Assistant to the Spacml Chemical Adviser to ) :
the Central Board of Revenue . . . . Do. -

23. um Chemist, Opium Factory, Ghazipur . . . Do.

24. Mg,chameal and Electrical Engineer, SBambhar . - Do.

26. Mines Manager, Khewra . . . . .o ) ‘Do.

-26. Clerks in the Reserve Stamp Depot + . ) . General Central, Subordi.

nate.
V.—FOREICN aAND PoLITICAL DEPARTMENT.
1. Political Department of the Government of India . Central, Clasa 1.
VI.--HoME DEPARTMENT.

1. Posts of Chief Judge and Puisne Judge in the Chiel
Court, Oudh, and Additional Judicial Commissioner,
N.-W. F. P., when hkeld by a Barrister, Advocate, .
or Vakil . . General Central, Class I.
2. Government Examiner of Questloned Documenta,
Asgistant Government FExaminer of Questioned
Documents, and Assistant Director, Intelligence

Bureau . Do.
3. Deputy Director a.nd \salsta.m Dmeotors, [nt»el]lgenve
eshawar . Not classified yet.
4. Secretary and &sslstant Seoretar\, ‘Publi(- Ser\'loe
Commission . General Central, Class I.
5. Director, Deputy Du-ector, and Additional Daputy
Directors, Public Information . Do.

6. Deputy Central Intelligence Officers; Deput.y gupenn- .
tendent, Intelligence, Peshawar ; and Deputy Snperm ,
t-endent.s of Police, Delhi and Com'g . General Central, Class II.

7. Confidential Assistant, Intelligence Bureau . : Do.

‘8. Personal Assistant to the Chief Commissioner, A & \I
Islands ; Assistant Commissioner, Nicobars; Extra
Assistant Conservators of Forests, and Exploitation
Officers, Andamans Forest Department . . . Do.

9. Phot.ographer Intelligence Bureau . . . . General Central, Subordi-

nate.
410. Tahsildar and Sub- -Inspector of Police under the Deputy
Dirvector, Intelligence. Peshawar and Assistant

Central Intelligence Officers . . . Do.
1. Senior Special Assistant and Coniidential Assistant,
Office of the Public Servi:e Commission . . . Do.

VII.—IvPERIAL COUNCIL OF AGRICULTURAL RESEARCH.
1. Vice-Chairman, Agricultural Expert ‘Animal Husbandry

Expert, and Secretary . . General Central, Class L.
2. Agricultural Marketmg Adviser to the Govarnment of

India . Do.

VIII -—L\*m:s-rmns AXD Lanoun Dx:mn‘rnn:m. < R

1. Indian Ecclesiastical Establishment . . . . Central, Class 1.
2. Indian Meteorological Service . . . . . .
3. Geological Survey of India . . . . . Do.
4. Mines Department . . . . . . Do.

*Any direct appointments made to this service otherwise than on the hum of special
technical qualifications will not be outside the scope of the Resolution of 4th July 1934.

1+This staffi will come within the scope of the Resolution of 4th July 1834 as soon as
the term of the coniract of the present Storekeeper expires,
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Services gnd Pusts. Class of Service.
VIII.—INDUSTRIES AND LABOUR DEPARTMYENT—conld.

5. Posts in the Indian Stores Department, except the
posts of Deputy Director, and Assistant Dlrector,

Administration and Intelligence . . General Central, Class T
6. Posts at the Indian School of Mines . . . . Do.
7. Posts in the Civil Aviation Directorate . . . Do.
8. Patents and Designs Department . Do.
9. Consulting Architect, Architect, Electrical Engmeer,
and Administrative Officer, Central Public Works
Department Do.
10. Controller of Broadcastmg Do.
11. Station Directors, Station Engmeers and Directo;‘s ) o .
of Programmes, All-India Radio . .+ .7 . General Central, Class II
12. Explosives Department . Do.

13. Posts in the Civil Aviation Dmectorate, except the
posts of Superintendents in the office of the Dlrector‘
~ . of Civil Aviation in India . Do.
14. Patents and Designs Department . Do.
15. Superintendent, and Assistant Supermtendent Hor-
ticultural Operations; Works Assistant; Quantity
Surveyor ; Financial Assistant and Rent Officer ;
and Assistant Estate Officer, Central Public Works s i e

Department Do.
16. Consulting Engineer to the Government of India . . Not yet classified.
17. Assistant to the Consulting Engineer to the Government

of India . Deo.

18. Storekeeper. Deputy Store Keepers, and Assistants
and Clerks, Stationery Stores Section of the Central
Stationery Office, Calcutta.” . . General Central, Subordi--
nate.

IX.—LEGISLATIVE DEPARTMENT.

1. Secretary, Joint Secretary and Draftsman, and Deputy

Secretary, when held by a non-I. C. 8. Officer . . General Central, Class I.
2. Solicitors, and Asslsta.nt Solicitor to the Government
of India . . Do.

*These posts will come within the scope of the Resotution of 4th July 1934 as soon as-
the term of the contract of the present Storekeeper expires.

ReMovaL or Bax pLackp oy MavLaxa OBAIDULLAH SINDHI.

16. Seth Haji Abdoola Haroon: (a) Are Government awars of the
fact that Maulana Obaidullah Sindhi. who had enigrated about twenty
years ago from India to Af,:,hanlstan, is at present staving at Mecca?

(b) Is it a fact that a ban has been imposed by Government on his-
entry into India?

(e) Are Govermnent aware that Maulana Obaidullah desires to come

-back to his native land—India—as he is seventy years old, and cannot put
up with the inconvenience of remaining away from home?

(d) Is it & fdct that similar bans put on other emigrants of the same
type have recently been removed by Goverrment?

(e) Are Government prepared to remove the ban on the Maulana and
allow him to return to India? If not. why not?

The Honourable Sir Henry Craik: (a) to (e). T would invite the attention
of the Honourable Member to the reply given by Sir James Crerar fo his
question No. 847 on the 8rd Febrnary. 1921.  Maulvi Obeidullah Sindhi has
not himself asked for facilities to return to India.



THE INSURANCE BILL.

The Honourable Sir Nripendra Sircar (Law Member): Sir, I move for
leave to introduce a’ Bill to consolidate ‘and amend the law relating to the
business of insurance.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That leave be granted to introduce a Bill to consolidate and amend the law relating
to the business of insurance.”’ i

The motion was adopted.
The Honourable Sir Nripendra Sircar: Sir, I introduce the Bill.

RESOLUTION RE DRAFT CONVENTION OF THE INTERNATIONAL
LABOUR CONFERENCE RE MAINTENANCE OF RIGHTS
UNDER INVALIDITY. OLD-AGE AND WIDOWS’ AND OR-
PHANS' INSURANCE, ' '

The Honourable Sir Frank Noyce (Member for Industries and Labour):
8Sir, I beg to move:

“That this Assembly having considered the draft Convention concerning the
establishment of an international scheme for the maintenance of rights under
invalidity, old-age and widows’ and orphans’ insurance, adopted by the Nineteenth
Session of the International Labour Conference, recommends to the &overnor General
in Council that he do not ratify the Convention.”

This Resolution, Sir, if I recollect correctly, has been on the list of
business of the House for the last two Sessions. It has been crowded out
by more important business. 1 do not think that I need detain the House
by a lengthy exposition. Members who have studied the report presented
by our delegates to the 1935 Conference of the International Labour Office,
Sir Bhupendra Nath Mitra and Sir Joseph Bhore, will recollect that they
hold the view that the Convention is one which has no practical application
to India. This Convention arises out of a series of social insurance con-
ventions adopted by the International Labour Conference in 1933, which
provided for elaborate systems of invalidity, old-age and widows’ and
crphans’ insurance. The Conventions were _considered by this House and
-algo by the Council of ‘State towards the close of 1988. The House agreed
with the Government that the Conventions should not be ratified and in-
deed, if I recollect correctly, not a single Member suggested their ratifica-
tion. : :

Now, the present Convention is merely designed to secure international
co-ordination of the various systems of social insurance to which. it refers.
I cannot explain the position better and also more briefly than by citing a
short passage from the report of our delegates. I would remind the House
that those two delegates, Sir Bhupendra Nath Mitra and Sir Joseph Bhore.
had very special knowledge of labour conditions in this countqy. What
they said was:

“In the course of discussion in the Conference, it was pointed out that, in the
absence of international arrangements, a worker who is employed and is compulsorily
‘insored successively in two or more countries:ifi often umable to. fulflthe quakifying
conditions required separately by the national schemes. He loses credit for the
~contributions paid in respect of him in the first country, because he interrupts his

(232)
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insurance, and, in the second country, he either does pot qualify for a pension, or
obtains: only a small ion corresponding to the time he has worked there. The
problem of the removal of these and similar disabilities had already found a partial
solution in many bilateral treaties contracted between countries of emigration and
countries of immigration. The Conference held that a complete and satisfactory solution
could only be achieved by means of an international convention. The draft conven-
tion, therefore, is more or less a generalisation of the characteristic points of the
existing bilateral treaties.”

It follows from that that the question does not concern this country for
three reasons. The first is that we have not the systems to co-ordinate;
the second is that it is not practicable to set up the systems and the third-
is that even if the systems were in existence, their co-ordination for a
country like India which is separated by thousands of miles from any other
country with a system of this kind would be & matter of no practical im-
portance. It is for this reason that I ask the House to adopt my Resolu-
tion. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :

“That this Assembly having considered the draft Convention concerning the
establishment of an international scheme for the maintenance of rights under
invalidity, old-age and widows’ and orphans’ insurance, adopted by the Nineteenth
Session of the International Labour Conference, recommends to the Governor General
in Council that he do not ratify the Convention.”

Mr. N. M. Joshi (Nominated Non-Official) : Mr. President, in the course
of his remarks, the Honourable Member in charge of the Department of
Industries and Labour stated that the discussion on this Resolution was
crowded out on account of some more important business as having to be
transacted in this House. I feel, Sir, that it is a great pity that the Gov-
ernment of India should not consider the consideration of labour questions
of sufficient importance. In any case, it is a great pity that the considera-
tion of these matters should be treated as less important than the con-
sideration of other matters. There are other indications of this fact that
the consideration of labour matters is not regarded as very important by
the Government of India. I hear that the Government of India have
agreed to postpone the consideration of some important measures during
the absence of Congressmen from this House. The very fact that they
take up this measure in their absence shows that the Government of India
do not attach sufficient importance to the consideration of these matters.
But, Sir, there are other reasons why I feel that the Government of Trdia
do not attach sufficient importance to the work of the International Labour
Organisation. For some years, I have been pressing the Government of
India to send an adequate delegation for the International Labour Con-
ferences. For some years the Government of India sent one delegate for
employers and one delegate for Labour, and thev also sent some number
of advisers although that number was always very small. Then they
stopped the practice of sending advisers on .the ground of finance. Well,
Sir, in these days, when the Government. of India can easily throw away
two crores of rupees on what thev call “rural uplift’’ (Sir Cowasji
Jehangir: “‘Throw away’’?), it should not have been difficult for them to
spend a few thousand rupees on this object. Fortunately, the Govern-
ment changed their policy, and last vear they sent one delegate and one
adviser on behalf of labour and one delegate and one adviser on behalf of
employers also. I would suggest to the Government of India that if they
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give sufficient importance to the work of the International Laboéur Organi
sation, they should not object to spending u small amount of ‘additionsl
wmoney for sending un adequate delegation to the lnternational Labour
Conferences. (Sir H. P. Mody: "1 agree”.) 1 um glad myHonourab!g
friend, Sir H. P. Mody, agrees with me. 1 have no doubt that he il
exert his undoubted influence with the Government of India in this matter.

Then, 1 would like to draw. the attention of the House to a statewnent
which the Honouruble Member in churge of the Department of lndustries
‘and Labour placed. yesterday before this House. Froin that statement you
will find that the {(tovernment of Indis propose to follow svine new pro-
cedure in considering the decisions of the lInternational Labour Organiza-
tion. 1In that statement they also mentioned thut they do not propose to
rutify the Convention regulating certain systems of recruitment and also
that they do not propose to take action on the reconiendation concerning
that subject. Ordinarily the Government of India should have placed a
Kesolution before this House, if they did not want to take any aetion or if
they did not want to ratify that Convention. [ do not know why the
Government of India should have chunged their procedure, and here 1
would like to appeal not only to the Govermment of India, but to the
Members of the Legislature and also to you, Bir, personally, who is m
charge of the privileges of this House that this House should not be depriv-
ed of the power which it has enjoved for so many years. It has been the
accepted practice of the Government of India that if they have to take uny
ection or if they want to refuse to take any action, that decision shall be
the decision of the House and not of the Government of India. The Gov-
ernment of India, by issuing this statemment und by telling us that they
do not propose to ratify the “Convention, without placing a Resohition
before the House, have deprived the House of the power which it has pos-
sessed for more than fifteen years. Sir, 1 would like the Members of the
Legislature to teke some interest in the powers und privileges of this
House and 1 would. like to protest strongly against the Government of
India arrogating to themselves the right to change the established pric-
tice in this matter.. I strongly protest against the action of the Govern-
ment depriving this Legislature of the undoubted right which this House
has enjoyed for more than fifteen: years. This Convention, the Governmerit
of India expluin, regulating the recruitment of some special classes of
workers, iz not-applicable to India, but I am not so sure about that fact.
The Government of India in their statement sayv this: N

. The Convention is designed o regulate the recruiting of indigerious workers in the
territories of Members of the International Labouy Organization sand the term ‘indigen-
ous workers’ is defined as including ‘workers belonging to or assimilated to . the
‘indigenous populations of the dependent terrifories of Members 6f the Organization
and workers belonging to or asdimilated to the dependent indigenous populations of the
home territories- of Members of the Organization’. This definition was carefully
drafted by the Committee, so that it would only cover- the condMiona which the
Convention was framed to meet. Tt is not designed to. cover. conditions in India. since
India has.no dependent territories and no workers belonging to or assimilated to the
dependent indigenous populatioms of her home territories.” :

Sir, T am not quite ‘sure about the accuracy of this last statement.
The. Government of India say that India has no dependent -territories.
-Surely, ‘what are the Indian States. if they are 1ot dependent -territorie-
of the Government of India and of British Government?
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The Honourable Sir Frank Noyce: Sir, I must take strong objection to
my Honourable friend's statement that Indian States are dependent terri-
4ories of British India. I think that statement is open to the gravest ob-
Jection; it is a travesty of the facts.

Mr, N. M. Joshi: I do not know what is open to the gravest objection.
Is it open to the gravest objection to say that the British Government con-
'trols the destinies of the Indian States?

Mr, President (The Honourable Sir Abdur Rahim): I do not think that
is a matter which can be discussed now. As a matter of fact, they are not
part of the Government of India or under the Government of India.

Mr. N. M. Joghi: The question, Sir, is not that they are n part of the
Government of India; the question is whether they are a part of India.

The Honourable Sir Frank Noyce: I must ask your ruling, Sir, as to
~whether my Honourable friend is entitled to discuss it at all.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
perhaps given its ruling.

Mr. N. M. Joshi: T would like to be allowed to say this that as great
-an authority as Lee-Warner has called them Protected Princes.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must not continue that discussion.

Mr. N. M. Joshi: The second point is—'‘workers belonging to or assimi-
lated to the dependent indigenous populations of her home territories’'.
Now, we have got what we call ““Excluded Areas”’.

The Honourable Sir Frank Noyce: Sir, is my Honourable friend in order
dn discussing at all a Convention which is not before the House? I have
ot interrupted him so far, because I realise that he is entitled to state his
views on the procedure which the Government of India propose to adop$
in respect of Conventions and Recommendations in the future. He has
-every right to discuss that; and 1 propose, in reply, to explain why we
:propose to adopt this procedure; but I do submit that he is not in order in
going into details of Conventions in respect of which we do not propose
tﬁ move Resolutions and details of which are not at present before the

ouse.

Mr. N. M. Joshi: May I say this that I am not going into any details
-of Conventions at all.

The Honourable Sir Frank Noyce: My Honourable friend has been
doing that for the last five or six minutes.

Mr. N. M. Joshi: I am challenging the statement of the Government
that in India there is no section of pcpulation to which the Convention
applies. I am showing the applicability of the Convention to Indian condi-
itions* I realise that I cannot go into the details of this Convention, and I

v
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shall content myself by saying that the Government are wrong in stating:
that there are no sections of the population to which the Convention should.
apply; and I maintain that the population of the Excluded Areas is cover-:
ed by this Convention. Sir, I shall not say any more on that point. As-
regards the Convention itself, I can understand the attitude taken up by
Government in not ratifying this Convention. This Convention deals with.
some co-ordination between different countries in the matter of social in-
surance schemes, protecting people against the incidents of invalidity and’
old age and certain disabilities. But, Sir, India is not in a position to-
ratify this Convention on account of the fact that India has not yet estab-
lished any scheme of social insurance protecting the working classes of this-
country against invalidity, old age and such disabilities to which they are
subject. I feel that time has come when this Legislature should enter an
emphatic protest against the failure of Government for establishing a
system by which workers will be protected during sickness and during old
age. When workers are neglected during sickness, their efficiency is bound
to suffer. If a man does not feel some security of maintenance during his
old age, his efficiency, during his working period, is bound to
suffer. A man who is anxious about his old age and f{feels
that there is no provision about it cannot do his work as
satisfactorily as a man whose old age is safeguarded. It is for that reason
that the Government of India provide sick leave to their employees: it is
for that reason the Government of India provide pensions to their em-
ployees: and if it is necessary to protect the well-paid employees of the
Government of India, who draw as much as Rs. 2,000 and Rs. 3,000 a
month, against the anxiety for the provision of old age, and if they are to-
be protected during days of sickness, is it not necessary that poor people,
who draw Rs. 10, or Rs. 15, or Rs. 25 a month, should be protected during
their sickness and during their old age? I am sure, there is nobody in this
Houge who will maintain that the needs of the people who draw Rs. 2,000-
and Rs. 3,000 in this matter are greater than the needs of the poor people.
I would, therefore, suggest to the Members of this Legislature to support
me in demanding from the Government of India that they should not delay
the establishment of a system of social insurance protecting the working
classes against sickness and during their old age. If they do that, the
efficiency of the workers of this country will increase, and from that point
of view I would suggest to my Honourable friend, Sir H. P. Mody, to
support me in my demand that the Government of India should, without
loss of time, take up the question of the establishment of a system of
gocial insurance in this country. Sir, I have done '

The Honourable Sir Frank Noyce: Sir, my Honourable friend, Mr.
Joshi, following his usual custom, has taken advantage of the opportunity
presented to him to cover a much wider field than that covered bv the
Resolution before the House, In the course of a speech which lasted some 20r
minutes, he devoted exactly half a minute to the Resolution wifch I had
moved. He has taken advantage of the opportunity to attack Govern-
ment on various points,

‘Mr. N. M. Joshi: Ts it wrong?

The Honourabie Sir Frank Noyce: I am not entering into the merits
of that: I am merely stating the facts. I would repeat that my Honour-
able friend has taken advantage of thefopportunity to attack Government:
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on various points. He first attacked them on the ground that the post-
ponement of this Resolution from the last two Sessions was evidence of
the callous neglect on the part of Government of labour questions. On
that point, I should like to remind him that on both occasions I was
perfectly willing to move this Resolution. I do not remember exactly why
it was crowded out on the first occasion, but I can tell my Honourable
friend very definitely that it was not the Government of India who
crowded it out on the last occasion. I was perfectly prepared to move it
at the end of the last Simla Session, and, I think, also at the end of the
last Delhi Session, but on neither occasion did the House wish to go on
with it. In any case, what I would like to impress upon the House is
that I did no more than assent that this Convention is unimportant as
far as India is concerned. In both the Sessions, to which my Honourable
friend has referred, this House has devoted a considerable amount of
time to labour matters. In the Delhi Session, we had, I think, the Pay-
ment of Wages Bill, and, in the last Simla Session, we had the Trade
Disputes Bill. I submit that by taking up the Resolution at this stage
we have shown no neglect whatever of the importance of labour questions.
My Honourable friend in making that accusation is displaying a complete
lack of perspective. His second accusation was that this is an important
matter—I trust I have proved to the House that it is not—and that
Government had no right to bring it forward when they had agreed to
postpone more controversial matters till the House is at its full strength.
I can only say in that respect—and I have the full authority of the Leader
of the House for doing so—that Government have not eniered into any
agreement to postpone any Government business, because the House is
not at present at its normal strength.

Then, Sir, he referred to the inadequacy of the Indian Delegation to
the International Labour Conferences. He admitted that we strengthened
it last year, but Mr. Joshi is never satisfied and always asks for more.
As he knows full well, the strength of our Delegation is determined by
‘two factors, the first of which is financial condition. We have to cut
our coat according to our cloth. The second factor is the importance of
the agenda to India. His main attack, however, was directed to the
procedure which we propose to adopt in regard to placing further draft
‘Conventions and Recommendations adopted by the International Labour
Conference before this House. I admit that he is entitled to a full
explanation of the reasons which have led us to adopt that course, and
1 propose, with your permission, Sir, to state very briefly what they are.
I indicated some time ago to this House that we were not entirely satisfied
with the procedure which is at present in force. That procedure has been
ordinarily, though not invariably,—and this is a point which I would like
to bring to the special notice of my Honourable friend—to bring before:
both Houses Resolutions dealing with each Convention and Recommenda-
‘tion that would involve legislation in order to enable it to be put into effect.
We have followed this procedure whether we propose to ratify a Conven-
tion or to implement a Recommendation cr whether we propose to take
uyu action at all. So far as I have been able to ascertain,—and we have
made the most careful inquiries on the subject,—this procedure is not
tollowed in any other country in the world and we are satisfied that there
is no legislative or treaty obligation to follow it here. It is far from
‘being an ideal practice as, I am sure, this House is already awarc. The
mere fact that I am bringing forward today a Resolution that ought to-
have been brought forward a year ago is sufficiem evidence of that.

p 2
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- Recently, to give another example, it led to a debate on the application of
_the 40 hours a week to glass bottle works just after the House had
.rejected the main 40 hour week Convention. 1t also involved discussing a
Convention on Coal Mines which differed, in altogether minor ‘and
unimportant respects, from the one previously rejected by the House.
The increasing volume of other and—in spite of what my Honourable friend
has said I maintain,—frequently more important business renders it desir-
able that we should not ask the House to enter on debates which can
serve no useful purpose. 1t is appropriate that as in the case of other
business, the initiative should ordinarily rest with those who desire action.
. At the same time looking back over the very numerous debates which have
dealt with the recommendations of the International Labour Conference,
T feel that in many cases, and I would even include some cases in which no
aztion has been taken, the debates have been of distinet value. When new
idees n the field of labour legislation emerge from the Conference at Geneva,
the debate serves the purpose of giving the Government some indication
<of public opinion on the subject and also helps to stimulate the social
conscience in this country on these matters. We are, therefore, anxious
1v make no alteration in procedure which could be regarded in any way
as tending to stifle discussion on subjects which are of any practical import-
ance to India or which are so regarded by a substantial portion of the
House. The steps we propose to take are those which have been indicated
in the statement which T laid on the table of the House yesterday. In the
first place, it is our intention to place all the Conventions and Recom-
mendations on the table of the House ensuring that every Member gets
a copy of these. At the same time, we shall place on the table a short
statement, as I did yesterday, indicating for each Convention and Recom-
‘mendation the action which we propose to take. Where that action
involves fresh legislation, we shall normally introduce legislation itself
instead of proceeding first by Resolutions. If legislation is approved. that
will place us in a position to proceed to ratification or such other action
as may Le agreed upon. If action in other directions than legislation is
proposed, we shall normally proceed by Kesolution, unless as has happened
on some occasions in the past, Government already have the authority
1o take the action required. Further we shall not feel precluded from
auoving a Government Resolution even in cases where no action is pro-
posed, if the obvious practical importance of the subject renders this step
desirable.

As 1 have already stated, the House will be informed as soon as they
zeceive the Conventions and Recommendations whether Government pro-
bose fo proceed by legislation or by Resolution or to bring no proposal
before the House. In case where the House is informed that Government
dc not propose to bring any proposal before it in respect of a Convention
-or 2 Recommendation, it will be open to Members who differ from the view
taken by Government of the desirability or practicability of taking action
to table Resolutions on the subject indicating the action which they con-
sider suitable. Now. 8ir, I recognise that all the Resolutions fabled in
the House do not find a place in the ballot. But where notices of a
Resolution indicate that there is a general desire for the discussion of
any such Convention or Recommendation, and the ballot has failed to give
the 'Rets};)h;tion lﬂ lcllu;.stion an gpportunit of being discussed, all T can
say is that we shall be prepared to consider the allotti ,
{ime to such a Besoluﬁ()I;l. P thing of Goverument

©



INVALIDITY, OLD-AGE & WIDOWS’ & ORPHANS' INSURANCE. 239

I trust, Sir, that the House will agree that this procedure will save a
eat- deal of its time and that is far more practicable and efficient than
that we hitherto adopted. I trust that the House will generally approve
it. T propose to follow my Honourable friend, Mr. Joshi’s example and
to make a very brief reference to the motion which is before the House.
He bas attacked Government for their failure to evolve a scheme of.
sickness insurance, but that is a very big issue and I do not propose to
discuss it today. I am content to leave this motion in the hands of the

House.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly having considered the draft Convention concerning the
establishment of an international scheme for the maintenance of rights under
invalidity, old-age and widews’ and orphans’ insurance, adopted by the Nineteenth
Session of the International Labour Conference, recommends to the Governor General
in Council that he do not ratify the Convention,”

The motion was adopted.

RESOLUTION RE DRAFT CONVENTION OF THE INTERNATIONAL
LABOUR CONFERENCE RE ANNUAL HOLIDAYS WITH PAY.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, I move:

““That this Assembly having considered the draft Convention and the Recommenda-
tion concerning annual holidays with pay adopted at the Twentieth Session of the
International Labour Conference recommends to the Governor General in Council
that he do not ratify the Convention or give effect to the Recommendation.”

It is, Sir, a matter of regret that I have to move yet another Resolu-
tion recommending the non-ratification of a Draft Conventicn adopted by
the International Labour Conference. It has unfortunately been my fate
to do that very often in this House and the reason is almost invariably.
the same. It is that, in drafting their Conventions, the International
Labour Conference does not pay sufficient attention to the conditions in
this country which differ so completely from those in western countries.
It is very unfortunate that that should be sc, but it is a fact and we
have to recognise it and take action accordingly. I trust, Sir, I shall be
able to establish to the satisfaction of the House that that consideration
applies with special force to the Convention which is at present before
the House. The subject matter of this Convention first came before the
International Labour Conference in 1935. The Nineteenth Session of the
Conference which was held in that year had before it a preliminary report
which is known as a Grey Report which had been prepared bv the Inter-
national Labour Office and which contained a statement of the law and
practice in the various countries in the matter of holidays with pay, and
set forth, in conclusion, the points on which the Government Members.
of the Conference might be consulted with a view to the second stage of
what is known as table discussion procedure. The Conference decided to
place the question of holidays with pay on the agenda of its next Session,
the Twentieth Session, and settled the basis on which Government should
be consulted in preparation for the second discussion and the final decision
to be taken at that Session. An elaborate questionnaire was accordingly:
drawn up by the Office and it was ecirculated to the Governments of the
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States Members in July, 1935. When we received that questionnaire, we
took the opportunity of making a preliminary reference to the Local Govern-
ments with a view to framing instructions to our delegates when the question
came up again. After examination of the replies we got from the Local
Governments, we replied to the International Labour Office emphasising
the difficulties that the Draft Convention would create and impressing a
preference for a recommendation. I should like to read to the House
exactly what we said. It runs as follows:

““The Government of India believe that the principle is sound but every sound
“principie of labour welfare is not capable of satisfactory general enforcement by
legislative enactment. ln the present case, any attempt to enforce a gemeral system
in India would meet with grave difficulties. Much of the labour employed in
industry is drawn from and maintains contact with villages at long distances from
industrial centres and a holiday would be of little value to the workers unless it made
it possible for them to revisit their village. But few could afford to make such a
journey every year. Again, holidays would lose much of their value for the worker
unless they could be taken at a time when, on account of family events or other
circumstances, such as harvest work, he desired it, and for a period varying with his
needs at the time. The systems in force in State establishments are nearly all
elastic, in the sense that holidays can be allowed to accumulate for a period of years,
and taken in substantial blocks. A system of this kind can be worked by mutual
arrangement between employer and employed, but could hardly be enforced by law
in any large number of establishments without extensive administrative machinery
whose cost might be disproportionate to the benefits received. Any legal system
would have to be of an experimental nature, and could only be applied on a limited
scale for some time to come.”

We added:

““The Government of India are not in favour of any draft Convention. Aréy attempt
to lay down detailed provisions in a Convention would probably render the Convention
largely infructuous. A Convention affirming the principle and accompanied by a
Recommendation giving guidance on the details is open to less objection.”

That, Sir, is a statement of the position that the Government of India
took up on this matter. Unfortunately, although other Governments
including, it is important to note, those of Great Britain and Japan
expressed opinions against the adoption of a Draft Convention, we found
ourselves in a minority; and at the 1936 Conference which was attended
by my Honourable friend who sits behind me, Mr. Roy, a Convention of
very wide scope was adopted.

Now, Sir, I would ask Honourable Members to examine that Conven-
tion with care. If they will refer to Article 1 of it, they will find a
tremendous list of classes of establishment to which it is applicable. And
unless we are prepared to apply the Convention to every type of under-
taking mentioned in that list, we cannot ratify it. That is a point which
I should like to emphasise very strongly, and I hope my Honourable
friend, Mr. Joshi, will realise it. I am confident that one glance at the
list will be sufficient to convinee most Members that it renders ratification
by this country inconceivable. The list includes, for example, gl places
of refreshment, all places of public amusement, all trading establishments,
that is every shop, big or small, all newspaper establishments,—in fact,
every branch of occupation one can think of except agricultural estates
snd sea-going vessels. I think it would be obvious to the House that it
would be absolutely impossible, except at prohibitive eost, to attempt to
regulate more than a fraction of the Indian establishments to which we
should have to apply this Convention ff we ratified it. I would repeat
that, unless we are prepared to ratify it in every respect we eannot ratify
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it at ull. That being the case, it is hardly necessary for me to enter into
any detailed discussion of the other provisions. All 1 would say about
them is that they are of a less impracticable character in some ways than
is Article 1. Article 2, for example, which deals with the length of the
holidays, asks for an annual holiday of six working days for adults and
twelve for persons under 16, but adds that the duration should increase
with length of service. Actually, as the House is aware, 9,1.1 Gove;nments
in this country and a certain number of other employers give holidays to
many of their employees on a scale far exceeding a week .a year.
The other important provisions are mainly of an administrative and

practical character.

I have already referred to the main criticism of the provisions that we
ofiered. I stated it at the outset of my speech and it is also implicit in
the views of the Government of India which I have read to the House.
I can only repeat that, like a number of conclusions of the International
L.abour Conference, the Draft Convention views the subject much too
exclusively in the light of Western conditions. In this country, I doubt
if many of our factory workers would greatly appreciate a six or even a
ten days’ annual holiday, particularly if the pay they got then represented
a reduction from their wages throughout the year, as it certainly would
in many cases. They will probably tell you that they would prefer
longer spells away, to enable them to go back to their villages, even if
they did not get pay for the period. And I think many sorial workers
would be prepared to agree that the longer speil in the country, even if
it was less frequent, was better for them than a few idle days spent in
the city streets because there was not sufficient time to make the long
journey to the village possible or, at any rate, worth while. None the
less, I adhere to the view that we expressed in our reply, that the principle
is a sound one. I myself believe,—though I doubt if I could persuade
many workers of this,—that even at the cost of lowering of wage levels,
they would gain if they were given and were compelled to take holidayvs.
We are prepared to examine the position and see whether there is any
possibility of pursuing the matter further. There may be branches of
industry where the idea, which is already familiar in this country through
Government practice, could be extended. It is our intention, therefore,
if the House adopts this Resolution, to consult Local Governments again,
though I would, in conclusion, warn the House that I see little prospect
of anything comprehensive being achieved in this direction in present
<conditions.

Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That this Assembly having considered the draft Convention and the Recom-
mendation concerning annual holidays with pay adopted at the Twentieth Session of
the International Labour Conference recommends to the Governor General in Council
that he do not ratify the Convention or give effect to the Recommendation.”

Mr. N. M. Joshi (Nominated Non-Officiel): Sir, in view of the fact that
‘this list of business was circulated only last night, I should like to ask
far your indulgence in permitting me to move a simple amendment to this
Resolution of which I could not give notice. I would also appeal to the
Honourable Member in charge of the Department of Industries and Labour
mot to take objection to my amendment on the ground of want of notice.
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Mr. President (The Honourable Sir Abdur Rahim): Could not the Hon-
ourable Member send a written notice of the amendment?

Mr. N. M. Joshi: I sent it by post last night, but the Secretary tells.
me that he did not receive it. So I ask for your indulgence to be ullowed.
to move this amendment. It simply makes positive what Government
have said negatively. The Resolution with my amendment would read.
thus:

Bl * * recommends to the Governor General in Council that he should.

ratify the Convention and give effect to the Recommendation.”
Therefore, the amendment would be:

“That for the words ‘do not’ the word ‘should’ be substituted, and for the-
word ‘or’ the word ‘and’ be substituted.”

Mr, President (The Honourable Sir Abdur Rahim): As the Honourable-
Member says he posted the letter last night giving notice of the amend--
ment, which has not yet been received by the Secretary, the Chair would
waive the Standing Order and allow him to move the amendruent.

Mr. N. M, Joshi: Thank you, Sir. I move:

“That for the words ‘do mot' the word ‘should’ be substituted, and for the-
word ‘or’ the word ‘and’ be substituted.”

While replying to my remarks regarding the change of procedure, the:
Honourable Member said that the practice of placing the

12 N0OX.  (onventions before the Legislature was nowhere to be found.
except in India. I am not as close a student of world politics and world.
Legislatures as my Honourable friend is or might be. But I would like
the Honourable Member to remember that there is no member of the
International Labour Orgamization which is in the position in which the
Indian Government today is. Every member of the International Labour
Organization is a self-governing member. India today is not seli-governing..
The Indian Government is in no way responsible to the Legislature or to
the people of this country. It is for that reason that the wise predzcessors-
of the Honourable Member in charge of the Department of Industries and
Labour agreed that whatever may be the decisions of the International
Labour Organisations, instead of the action being left to the irresponsible
Government of India, the Legislature should have a voice in coming to a
decision on these matters. I feel that the predecessors of the Honcurable
Member were not only more liberal, but wiser. It is a pity that ike Hon-
ourable Member whom we all like very much should have taken upon him-
self the responsibility of depriving this Legislature of a much valued pre-
rogative and right. I shall not deal with that question any more except
to suggest to the Government of India that in a matter of thig kind of
great constitutional importance where the Legislature has enjoyed a right
for more than fifteen years, the Government of India should at least place
a Resolution before the House asking for the approval of the Leyislature
for the new procedure which they have adopted’ If the House itseif agrees
to part with its prerogative, to part with its rights, let the Government
do it. But I think it is wrong for Government to deprive this Legslature
of a right which the Legislature has emjoyed for more than fifteen years
without seeking the approval of the Legislature, without even giving the
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Legislature proper opportunity to discuss this very important eonstitutional
procedure. The Honourable Member, towards the end of this part of his.
speech, said that the House would approve of the new method or the new
procedure which the Government of India have begun. Now, how is the
House going to express its approval or its disapproval? The Resolution
before the House is not regarding this new procedure. The Resolution is-
as regards the ratification or non-ratification of the Convention . . . .

Mr. President (The Honourable Sir Abdur Rahim): What is the exact
change in the procedure which the Honourable Member is referring to now?"

Mr. N. M. Joshi: The exact change in the procedure is this. Up to this
time, the Government of India regarded it obligatory upon themselves to
place before the Legislature the conventions and recommendations of the
International Labour Organization. It was obligatory upon them to do it
before . . . . .

The Honourable Sir Frank Noyce: Yt was not obligatory. They did it,.
but there was no obligation upon them to do it.

Mr. Prosident (The Honourable Sir Abdur Rahim): They now propose.
to place them upon the table of the House?

Mr. N. M. Joshi: No; they have placed the Convention before the House
by way of Resolution. But they do not regard the procedure as obligatory.
The Honourable Member said it was not obligatory, but they followed'
that practice continuously for fifteen years; and I say that that practice has.
now the force of established law. Whether it was obligatory or not is a-
point for constitutional lawyers to decide .

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): How:
is it that you are moving an amendment on this particular Resolution?

Mr. N. M. Joshi: The difference is this. The Government now state-
that it is at their discretion and sweet will whether a Resolution will be.
brought before the Legislature or not . . . .

Sir Cowasji Jehangir: May I ask whether in this particular instance.
a Resolution is actually before the House on which you are speaking and.
to which you have moved an amendment?

Mr. N. M. Joshi: I am talking of the general right of the Legislature.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member has got & Resolution now before the House, and the House is dis-
cussing it. If the Honourable Member wants to raise the general question-
of procedure, he must find out some other method.

Mr. N. M. Joshi: What I said was this. I know that the proper method
will be for me to move a Resolution; but my point was that it was the
duty of the Government to place a Resolution before the Legislature if’
they wanted to make any change in the procedure. Government having
done a wrong thing . . .. . o '
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. Mr. Pregsident (The Honoursble Sir Abdur Rahim): Is there any-
authority for that?

Mr. N. M. Joshi: The authority is the established practice for fifteen .
years. During the last fifteen years, Government never failed to do it.
It is for the first time they initiate this new procedure now. I, therefore,
maintain that if Government wanted to initiate a new procedure they should
have done that by means of a Resolution; they should have asked the
permission of the House for the changed procedure. If the House is not
interested in maintaining its own prerogatives, I alone cannot help this
House, except to say that I strongly protest against the action of Govern-
ment in depriving this Legislature of & much valued prerogative.

As regards this Convention itself, I listened very carefully to the speech
.of the Honourable Member in charge of the Department of Industries and
Labour. He and his Government approve of the principle of holidays with
pay. We are very grateful to the Government of India even for the ac-
ceptance of this principle. But the acceptance of principle does not lead
anywhere. It is not a matter of solace to the working classes of this
country. I must also very gratefully acknowledge that the Honourable
Member has also promised to give further examination to this question in
consultation with Local Governments. But I am not quite satisfied with
what the Honourable Member has promised. I would suggest to the Hon-
ourable Member that the ratification of this Convention is not an impos-
sible thing. He stated that the Convention applies to a large number of
industries. That is the first difficulty which he pointed out. I am pre-
pared to admit that the list as given in this Convention is a long one.
But, at the same time, one need not be frightened by a long list of words
given in a Convention. You can just see what are these industries—rail-
ways, tramways, ports, harbours, docks, piers, roads, tunnels, bridges, via-
ducts, sewers, drains, wells, etc. One can divide industries which are’
one into ten industries. If I were to make a list, I would say transport
industry and municipal services, and the list would have been a very small
one. In order to secure precision, the list has been made a long one; but
the lengthy list need not frighten us. I feel that it is not a very difficult
thing for the Government of India to legislate establishing the principle
of holidays with pay. I am glad the Honourable Member did not say
that the proposal of the Convention regarding the length of the holiday is
an unreasonable one. The Convention has recommended that the holiday
should consist of six days minimum. The Honourable Member pointed
out certain disadvantages in that course. He first said ‘that there are grave
difficulties in the way of establishment of holiday by legislation. I do
not know what the grave difficulties are. He mentioned a few: and I
cannot say that those difficulties deserve the epithet ‘‘grave’’. He said a
short holiday with pay would be practically valueless to the working
classes of this country. In his opinion what the working classes needed
was a longer holiday, preferably with pay. I think that is the vigw of the
Honourable Member—(An Honourable Member: ‘“We all want that’’),—
but jae stated that he would prefer a longer holiday without pay to a shorter
holiday with pay. Well, Sir, if the Honourable Member says that & longer
holiday is preferable, I entirely agree with him. I feel, Sir, that the
‘working classes of this country work too long without rest or holidays, and
i we judge the working classes of this country by the standards which we
apply to ourselves, then the need for alonger holiday will be apparent to
every one of us. Ask the Members who are sitting on my left-as to-how many
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"holidays they receive during a year with pay. Some of them get perhaps
one month’s holiday, sometimes two months, and some even more. (An
Honourable Member: ‘“No.”’) Well, Sir, if that is our need, the need of
-the working classes, who work much longer than we do, is certainly greater
-as regards holidays. Imagine the position of people who work in factories
for ten hours a day, and the only holidays they get are weekly Sunday
‘holidays. I know that many of these people hanker for a rest day, hanker
‘for & holiday, and I have observed on many occasions when people go
on strike that during the strike period, instead of appearing depressed, they
appear to be very cheerful, and when I went into the causes of that, I
came to this conclusion, that the working classes sometimes welcome a
strike in spite of the fact that that strike involves a loss of pay on account
of an instinctive desire for a holiday. When people who work without &
‘holiday for a year or two go on strike, they enjoy their life, their freedom,
“for some time. Sir, the need for a holiday will, therefore, be admitted by
all Members of this House.

The difficulties which the Honoursble Member has pointed out are,
-aceording to him, administrative difficulties . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has perhaps exceeded his time limit already.

Mr. N. M. Joshi: I am sorry, Sir. I shall not detain the House longer.
"The difficulty which my Honourable friend pointed out was that if we
made a law, we would find it difficult to supervise the administration of
the law. We need not anticipate those difficulties, but let us have a good
‘law. If we think that the principle of holidays with pay is a good one, let
‘us have a law, and even if that law cannot be supervised very thoroughly,
‘the Government of India have got some machinery everywhere in taluks
-and even in villages by which the supervision of this law can be made
‘thorough and effective. I, therefore, hope that the House will agree with
me that there are no insuperable difficulties in the way of Government in
.accepting my amendment suggesting that the Convention should be rati-
‘fied and the Recommendation should be acted upon.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That for the words ‘do not’ the word ‘should’ be substituted, and for the
word ‘or’ the word ‘and’ be substituted.”’

If this amendment is adopted the amended Resolution will read like
this:

“That this Assembly having considered the draft Convention and the Recom-
‘mendation concerning annual holidays with pay adopted at the Twentieth Session of
‘the International Labour Conference recommends to the Governor General in Council
that he should ratify the Convention and give effect to the Recommendation.”

‘Both the Resolution and the Amendment are now under discussion.

Sir H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
‘Bir, I desire, as a matter of course, toycontradict everything that my
friend, Mr. Joshi, has said, in much the same way that he regards it
almost as a religious duty to oppose everything emanating from my
Honourable friend, the Industries Member . .

Mr. N. M, Joshi: No, that is not true.
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Sir H. P. Mody: Well, I would like to ask my friend to look into the
record of his membership during the last ten years and to tell me on what
occasion he has supported the Government with regard to labour 'legislatloi}
in spite of having had his way all along the line. My friend, not
possessed of a sense of humour . .

Mr. N. M. Joshi: I will borrow it.

Sir H. P. Mody: My friend, not possessed of a sense of humour, said that
the Government of India were indifferent in matters of labour legislation,
but the facts are quite the other way. Very recently I had occasion to
publicly refer to my friend, Sir Frank Noyce, and after paying, if I may be
aliowed to say so, a well deserved ‘ribute to the work he had done during
his Membership, I said that the one thing that puzzled me with regard tc
my Honourable friend was why he was called the Member for Industries at
all. He had all along been dealing with matters of labour legislation, year
in and year out, and yet my friend, Mr. Joshi, says that the Government
of India are indifferent to the interests he represents. :

Now, Sir, what is the question before the House? It is about holidays
with pay, and on that my friend, Mr. Joshi, had very little to say. I
would like to remind him that even the Whitley Commission, with which
were associated several members with very radical tendencies, did not go
as far as this Convention wants this country to go . . . .

Mr. N. M. Joshi: That Report is out of date.

Sir H. P. Mody: It is so much in advance of the requirements of this
country that we fear that it is before date, and not out of date. T would
like to remind my friend that not only the Whitley Commission did not
go as far as this, but that in spite of such Conventions emanating from
the International Labour Office, there are very few countries in the world
which have given practical effect to the principle of holidays with pay.
Does my friend, Mr. Joshi, want India to fall into line with an Internation-
al Convention which so many industrially advanced countries have not found
it possible or desirable to give effect to? Does he want to make the course
of industries even more difficult than it already is, burdened as they are in
this country with taxation, with inefficient labour, which is sometimes
misnamed cheap labour?

Mr. N. M. Joshi: Do you want a holiday?

Sir H. P. Mody: If a six-day holiday will make Mr. Joshi's labour
friends more efficient, we shall be willing to consider it, but it is not a
six-dav holiday he wants. As a matter of fact, he gave it his blessing.
and then he slipped into his usual role. After saying a six-dmy holiday
would be very welcome, he went on to suggest that longer holidays would
of course be very desirable. I do not know whether my friend, Mr. Joshi,
keeps a cat about him, but he so often lets it out of the bag that I would
advise him to be more guarded in future.

About the question of holidays ‘with' pay, my friend, Sir Frank Noyce,
gave some very valid and substantial reasons why the Government of India
do not tind it possible to give their-blessing to' the Cémvendon: I say
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ditto to Mr. Burke, and I would like to submit in addition that my
Federation, the Employers’ Federation of India in the course of their
representation to the Government of India on this subject, pointed out
the practical difficulties in the way of a great many industries if this
Convention was sought to be given effect to. We have pointed out how
tea, mining, coal, plantations and other industries would be affected in
their day to day working. The obvious and the most forceful argument
against it is the one which was employed by the Honourable Sir Frank
Noyce, namely, that in the peculiar conditions of India, where labour lives
enormous distances away from where it works, a short holiday of six days
in the year would mean nothing. The employés would waste all that time
going and returning to their work, and it would mean no holiday at all.
Then, there is another strong objection and that is that labour is so migra-
tory and that the turnover is so considerable that the additional dislocation
which would be caused by a compulsory leave of six days in the year
would be unthinkable in the present condition of industries in this country.
Again, on account of the habits and customs of the labouring classes, it
-would be so very difficult to work in this little holiday. Most work-people
-want to go away during the marriage season. They want to go away for
various domestic reasons, funeral, marriages and the like. You cannot
tell them that you will give them six days holiday with pay at a particular
period of the year, and prevent them at the same time from taking those
«other unauthorised holidays which they are so much in the habit of taking.
‘Going through the exact recommendations, I also see it is stated that the
holidays should be earned after one year’s work regardless of whether this
period has been spent in the employment of the same or of several em-
ployers. That is to say, if my Honourable friend, Mr. Joshi, were working
-on a loomn somewhere, he could put in a couple of months in one mill, then
«drift on to another, then to a third and join in December the last employer
and ask for a holiday with pay of six days. How are those employers who
have not had the benefit of the services of a workman continuously for one
year—how ure they expected to give a holiday with pay, and how are these
six days of pay to be distributed between the various employers amongst
whom the workman has flitted from time to time?

.Mr. N. M. Joghi: Pay out of a common pool.

Sir H. P. Mody: There are going to be common pools, I see! No, Sir.
Both on practical and other grounds I do not subscribe to the principle of
.holidays with pay in the present conditions of this country. There are
.many occupations in which I certainly grant the necessity of holidays with
pay. For instance, there is likely to be on the agenda of the International
Labour Conference at some future date the question of holidays with pay
for domestic servants. I personally, from a fair amount of experience,
-am free to admit that domestic servants are very hard used in comparison
o labourers in factories, for whom a benign Government and labour leaders
‘have striven their best. If a Convention like that were to come before the
-International Labour Conference, it might be a different matter, we might
‘think it our duty to support it. But, in the present conditions of India,
"we do not want to penalise industries which are faced with competition
“from countries with relatively cheaper labour. Therefore, I am against
the amendment of my Honourable friend, Mr. Joshi, and I ask my friends
-on this side of the House (Laughter) o strongly oppose it.
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The Honourable Sir Frank Noyce: Sir, we seem this morning to have
followed the procedure which is so frequently referred to in the Reports of
the International Labour Conference and is known as the double dis-
cussion procedure. My Honourable friend, Mr. Joshi, raised the question
of the procedure which we propose to adopt in future with regard to draft
Conventions and Recommendations on one of the Resolutions which I
moved this morning, I replied to him on that Resolution and he is now
replying to me on the second Resolution that I have moved. I do not
propose to add much, indeed I am not in a position to add much, to the
arguments I have already adduced, showing how convenient that procedure
is from-the point of view of this House. But what I would once more
emphasise is that we are not taking away any prerogatives from the House.
If the House really wants to discuss any Convention or Recommendation,
the way is open for it to do so, and it is not a difficult way. There are
indeed three ways by which it can secure discussion. In the first place, if
a draft Convention or Recommendation is of importance to this country,
the Government would obviously put it down on the list of Governmens
Business to enable it to be discussed. In the second, if the House should
at any time differ from the views of the Government on that matter, then
it is open to that section of the House which differs from the Government
to table a Resolution on the subject, as the House is aware, if any Reso-
lution has the support of any considerable section of the House, it soon
finds & place in the ballot. In the third place, if the result of the ballot
is unfavourable to such a Resolution and if there is evidence that the House
would wish to discuss the draft Convention or Recommendation, then:
Government will do their best to find Government time to enable it to be:
discussed. I submit that those are quite satisfactory safeguards and that.
their adoption should prevent the waste of time on which I commented
when I explained the new procedure. The old procedure has led to
anomalous and one might almost say farcical results, results which bring
about a position in which, although the House has rejected the main Con-
vention, it proceeds to discuss at some length an entirely subsidiary and
unimportant Convention arising out of that Convention. I would ask my
Honourable friend, Mr. Joshi, for example in regard to the instance I men-
tioned, what useful purpose was served, when the House had rejected the
40 hours week Convention generally, by discussing the application of that
Convention to glass blowers as this House did on one occasion. It is to
avoid that sort of thing that we have suggested the new procedure.

It will be obvious that I am not in a position to' accept Mr. Joshi’s
amendment. Indeed I cannot but wonder whether he was serious in
putting it forward. He himself admits the difficulty and indeed the im-
practicability of applying this Convention if we ratified it. His argu-
ment, as it so often is, is that enforcement does not matter in the least,
and should not prevent legislation embodying the principle. I would sub-
mit that such a course is definitely dishonest. <

Mr. N. M, Joshi: We passed the Sarda Act.
Sir H. P. Mody: That did not prevent people from marrying.

The Homourable Sir Frank Noyce: That may be, but I am expressing
my personal point of view. I consider ‘that te Iegislate when you know
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you cannot enforce your legislation is definitely dishonest; it is not only
definitely dishonest but it brings the law into contempt with serious conse-
quences to the country. My Honourahle friend knows that perfectly well.
He has admitted that the enforcement; of the legislation which he suggests.
would be impracticable. I submit that that is the best argument I can

adduce to the House in support of my motion.
Mrﬁresident (The Honourable Sixr Abdur Rahim): The question is:
“That in the Resolution that has been moved, the following amendment be made :

‘That for the words ‘do not’ the word ‘should’ be substituted, and that for the.
word ‘or’ the word ‘and’ be substituted’.”

The motion was negatived.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

*‘That this Assembly having considered the draft Convention and the Recom-.
mendation concerning annual holidays with pay adopted at the Twentieth Session of"
the International Labour Conference recommends to the Governor General in Council:
that he do not ratify the Convention or give effect to the Recommendation.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Wednesday,.
the 27th January, 1937.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061



